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TS TE IANT FATAT
(aTforsy o)
(AT STAK AETHATA)
1L
T3 feeett, 28 3vTea, 2024
EINEER IERITUIE
HTET & TS (Arers)-31/2023

fawa: T S F g F et agi & A TF-FfteT ST % A 5.5 arshe § w9 F
THIAIH ®isd & FSH, 80 ATSHIA I& & TIHI AT BT & AFTGT 6 G99 | TRI0T
ST TR - greaet St
1. . 06/35/2023-FTSNETeT. —aHI-q9T 9¢ TATHAET HHT-90eF < srfef=a+, 1975
(3% a7g =H “gfafae F w7 § #7174 2) @7 qua-auy q¥ qeEntad aoreed far-oes o
(qTFET FEEM I% ITEALTdT S[o il TgAT, e $iT T JAT &t 7 fermeor) fFaamasr, 1995 (396
T2 T “FIATEel” & & § F21 7 2) T 419 § 7@ gU;

. HTH 6T ToSqfH

1. 7qE fReTew Teei fofies, A99 oI 99 U 9rax fofies, 799 = d9eaw soaeiane
TTeae forface, #ad 3 o wizen fiftes, a9 stuaug wigen Tiewe a1, forfves, ofiv fa
5463 G1/2024 1)
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TATHFAT TR B yrede fofwes forfaes (R zo arg "sraes" a1 "arferdat ofF
FETIATE) o A .71, (F 7T A0 Hag 397 9 T 197 ) F q & 12&r agr o Faifaa
“TIT-FU e STTIANT & (10 5.5 ATSHIA & FH & TGHIHIH I Hl Greh, 80 ATSHIA TH %
TeHIHEH wizw” (P 78T o U Afaay e AT §ag amHmET J9&T a3
AT FgT TAT ) & ATl & qae | Al = F /0 S TAT qTeAret e TR A &
for =T weres AfafRaw, 1975 ST ureawrdT Mawmastt F sqame Afase wifasrr (R 75t smr
“qTierERTEr” T T AT B) F awer MetRa oy ud aiieh § Uk e 9o a9 T |

TIEFTET & T8l A9 9.9, 3 JA % FATGT dgf § Haifad "5.5 A & 80 HISHE aF *
TIHIHIH ®Isa" & ATl & qae § o qeqadr sr= & off, S i 15 Geaw, 2015 #ir
ATeE=AT HEAT 14/06/2015-SSTUST gRT 0 At T2 off| w7 faar® 10 /1=, 2017 &
STEE=AT §=AT 14/06/2015-S(UST g1 Re=ameqs o e il frier #1389 a1g faw
HATAT (THATTE) 7 F&A7F 16 7L, 2017 FT HHT 9o ATL=AT Teq123/2017-HTHT o (TIET)
FIT 97 @ |

TTfEeRTT F a1 | qgel s aHrEr S 6, S feqiw 16 fdew, 2021 sttegEer g=1r
7/27/2021-F A& gRT oF #ir T off1 i 7 It 14 ", 2022 i stfergEEr e
7/27/2021-FSAET=T 1T e ST T ST it forewriver wea gu sifaw st g st
oo | grerttr, fam wemerm 7 et st == w8t BT, zafow 15 7€, 2022 % 918 T 9o F
THTH 2T T

T SAURT T AT UF SAAaT & I I, ATEHRT § ATSAS, AT, ST 3T =i
ST (AT ST, F 5.5-80 HISHIA & TAHIHIH HI5a &l GIeH) “80 HIZHT | FH &
AR wiEe” F a0 R 18 S, 2021 ¥ sfaw st TR wer 06/21/2020-
SISTIETA ZIRT aTeAret ek @ it fEerieer i a2 e feeis 16 fadew, 2021 & 7
9o ATA=AT HEAT 51/2021-H7 goF (TEE) g e wArery gy = At 1€ oft | 7'
g% 15 fAdaT, 2026 T ST &1 AW AT § T ST i /TS 1 [AHEA 0 HT AL
T U UH AT 97 A Tqa (AT g1 T8, TeaEt 7 fadisw 29 71+ 2024 it stfer@==r
AT 7/3/2024-S1S0E1=T T ArEdT & "80 HISHIA & FH F UegHIAaH Hizd" & arai 9v
MY T G §[eh i TeATATE THEAT 8% T gl Tg ST 9 Bl g |

AT I F ST F "5.5 AT & 80 HISHA T & T HHITH BIsa" T [ il AT
F ATE VTIEEHRTET & ITE T Y I T A 6T o st 981 % 978, H9eF a9 9y
HAET | arfed SHdl 9 ARG aree H T F 2l U g 3T qRomHEwT 9 IAN Hl
ATEqTa &ATd TgaT T gl AR F TATHIAT T hl FISEIT, AT T T [ F &
T Si qrearet gres it A, ST AT AT T S ST =T IART T TATHRAT eafd FHIT FLed
& forT oaTeq gt it R a3 % o 99w 5 % S99 998 S % F7d g0 Saahl g1
TEQT TATH YW FAT 9187 & e q¥ fadis 21 6rH, 2024 At stagEar e 06/35/2023-
SISTIETSAT IR U TSI AT ST |

EIERI]
TH AT o dae | {1 [[etia stRar w1 aree B T g

TTTErERTT  gTedrel RaamEet & Faw 5(5) F dqaR = & FLd @ Fwrdrs § @ a9
T SeET 9 il AT & &ael § A § TG 297 6 garard &0 SAregi=d am

TSR o, STl T Seqd T30d TOH AT 9787 & e 97, faai® 21 @14, 2024 #F
ATEGAAT F=AT 06/35/2023-SISIIETT FRT Ha@ 2T § Hag ATHAT & SATT & Fael § qreardr
ST 0% F3d gU ATLA o TST, STETETOT § U qrastieh adr Th9ra #f |
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ii)

iv)

vi)

TTTEERTT 5 A § Ha@ <97 & garard, a9l J1q [aiaen, st s y@erara (S s
ATATHT G ITASH FITT T ) FHT TATATATT 5 AT TSI TAAT 0T T (T 3T Ieg AT
Treft =T & W 6(2) & A ”offed § 396 19 (A= (8= 39 F7 a9 T&T 3T |

TR 7 qTeArelt femmEet & F=m 6(3) % Jqar 1 Ravast i dag 397 % garang &
AT T F AT FAAL 61 TF Tq STAqE FIT2| GG T 00 I Aq0G F ATER T
Raag TershTl it T IUerey T TS ofF |

TIERT F dreqaret Faamasr & a9 6(4) & aqEr #a9g o § Fufofuaq am
IeaTaRt/AATaaRT T §TT G=AT TIMT A 6 o swearaett Ssii:

#F.9. EICIEETIERILED

1. fEaiT vepfi ey Seedier e 2
. ST I FTE T TATREHA SHIATSN Fue forfaes forfaes

URTEAT AR T A FoeT ferfies

BT FRTATE SRt o #ue ot e

UH FHOT T o1 fofies

2
3
4.
5. | AT ATEAISH FuAl forfAes
6
7
8

0. SR FiceeT THRIiST g

10. | ferorrer S=mer &9+ forfiee

11. | g Bt o #2Raed sarge-wei® Fudl s fofies

12. | TSIy e UeHIHaH A6 SRSt a9+l fofies fofies

13. | woft Siveit FRTATS Soi et Ferfes

14, | UsHEaT WEE S i [Aiq o s fofres

15. | Tawmaret SimeTs vegHiaa Fuet fofies i

16. | =T ST wegHi=aH et s forwes forffes

17. | SSTUwRESIE U, Ua  ZedA99d 2o Fa+T forfiee

18. | A %= Waferdls wheres

19. | Tt s AR

20. | ZaE abd =9rear vepHiAay daer fofies
21. | RETHA FIferEd TonfonT S Fa+1 e
22. | T ST U =aH B F9T forfiee
23. | ANTHAIS Il AATq i st fofies
24. | siveAT e deedt Fuet forfaee e
25. | B vepdifaaw Seffeae #u fofies fofaes
26. | RETHA RETYH TeHHIH ®isd w1 [oHcE
27. | 5 st uegHiaas Fuet forfies fofies
28. | ATIAH )FT (TeH IR I Fuel ferfdes
a5 <o § et Soameesi/Aardast 7 Faias S wImast & 3O a0 SToar fis e
e
.. EREEINIERINED
1. | EEHT = weae Sewt el Hiva
2. | =T verarss fofaes
3. | R ueHiAaw 2= (FNTHRT) SR Fae ferfies
4, | gstr e s s e e e
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EREEINIERISED
ZISIT HT2d T UHITHaH U+ forfies forfaes
T FTATs STt o Fuet fores fofies
FSratirg e =1 #eRaew sarge =i Fudt e frfdes
10. | R HRTee UegH 3 ATee? Saaisil wadt efiee forfies
11. | g Aiwsh affmes gefares e (m=F) e
12. | g A dffqes gefares Fu frfies ffaes

©|o|N|o oy

13. | e UeHIHEH Ul fofies

14. | At=TET seofrae () 7 forfies

15. | AN AT TegHi = ssfeae Fodt fofies

16. | FHAFNT ATSH TeHITHAH ST FaeT ofes

17. | TEEa WEE AT 3T Raia s Fuen fofwes
18. | STITEIT ST UeHI A S@iaisht Fa+ ferfiee frfies

19. | 9T Fral TeAHAHT wiFe Fa+1 forfies

20. | §9gT =g Hefaed @S Hudl forfiee

21. | Z2T UTH ST hu«T forfies

22. | T2T 9T TG HOATS THT

23. | 2T uTE SR 9EE forfaes

24, | ETHA AT TSI ®isd wadl [iee

vil)  weRTaterat et famTEett & AEw 6(4) F AGET SETE AT WATH g0 WA H HaE
AT o (AH I STa STl /S earst & 1% ot

FH. | AT/ T F.5. AT/ ST
1. | U SEE 2. AT S ferfies
3. | s S dewder 4, Tied affaed ur. forfaes
5. | star & 91 ur. forffes 6. g AT qieties 1. forfies
7. | THST wmateeE ur. orfves 8. qiaTsl TeTuTssis uT. forfiaes
9. | TIRT TARIATLAT 10. | Hiew T HT2aY seear T, forfies
11. | T ey forfues 12. | ARTEHT Sl Tesed 1. for.
13.| ST TareEe 14. | F1E AlFAET
15. | srereer sy . ferfaes 16. | HET TaEAd forfies
17. | srqiza Teweq ut. foffes 18. | ot ehfsiT . ferfes
19. | e TenfonT uT. forfiee 20. | uidfiaive S 1. forfies
21. | s . forfaes 22. | w=T woreT hew Seedie
23. | ATz e . fofaes 24. | e+ twae . forfaes
25. | e =f¥ew 26. | =t v T e
27. | stteF Tietaea Hig=g ur. forfaes 28. | e uH wizew uT. forfies
29. | Tt vaTuTEe 30. | TrfdrerT U RITerT
31. | TSIt TRfSRT FaeT 32. | eI iforww ue Fffweq
33. | s forfies 34. | T fReNT AWTEAS AThtew 9T, fofies
35. | wEe |t v, fofies 36. | TS wized e
37. | mene arie e 38. | YiweLzE Tvew I fofaes
39. | WA {Fes ATHieT Aicgee 40. | T T
41. | s uer uw fherm Seede un. forfaes 42. | g ue Gafonr uT. forfies




[T |—@ve 1]

HILT =T TSI AT

7.8, ST /ST 7.8, ATATAH/TATHAT
43. | o 7@ wreae uT. forfaee 44. | grataT fefser ur. fofaes
45. | s e Sfear . ferfies 46. | mgUfiue T TAwAdy
47 . | Ste Zexuress uT. fofes 48. | Taamw fife v froef
49. | et wizew T fofaes 50. | ermrfaq Tazaeme
51. | 5 ateiee ur. fofies 52. | 9= uA =@ . fafies
53. | g1 Trer e 54. | #ft wgrTiT Tog waTeee
55. | &z wized uauady 56. | =it T wediew frfee
57. | Bz e 58. | Fifg wieweq wr. fofies
59. | grmHE %4 R fafies 60. | feaw wizew . forfies
61. | ggaThl drdiue ferfies 62. | o= At
63. | smEAte AT ur. fofes 64. | THUHET TFEF
65. | e =N 66. | TgUAUH sracEs uT. orfies
67. | STer TeRfSiT FHawT 68. | A= Wwized fofies
69. | TART TSELIS 70. | st el uT. ferfaes
71. | Zexqeed 2= 72. | T (A TRORT SEEeisT uT. for.
73. | g ey e 74. | A aFsaT Fwiza v w. ofies
75. | Sftex affwed ar. frfvee 76. | T¥ATZE SRS fofaes
77. | ¥ #r=w u. Trfaee 78. | Tu¥ TS
79. | Toster ze 80. | g™ =& AT uAuadt
81. | wrsdh forfies 82. | Rifery wiwew frfiee
83. | FAI=AT TFaTee fifiee 84. | arfaaT wicfifher wr. forfiee
85. | = wHFETIeH et T, forfies 86. | S i forfaee
87. | e Efeam . ferfdes 88. | SUUE AFTHIS UeATAT
89. | fbster zvirer 90. | = wfiw T=ehiw frfaee
91. | FT=T 3= 92. | u¥« Sfies wr. forfies
93. | HETE Y% ZfE daeT 94. | amiearee uT. forfiee
95. | foreft fow ur. forfees 96. | faar FrifSe f=er ur. forfaes
97. | w3 Hearas ur. forffes 98. | S AT vT. F”erfFes
99. | mrferay feer ur. forfaes 100. | T ZexAemT
101| T =eiis forfaee 102. | z ¥ Tezaom=
103| Fr=fa guw ST Fa 104. | TFerad ferfies
105| ATEe a7 T, forfes 106. | T verarss T .ferfies
107/ et wefRET 108. | TTze Fore frfes
109| #RRFT gersrae forfies 110. | e wreawer ur.fofmes
111| «f=re Tergs ur. forfaes 112. | farerer e ferfies

viii)  FReforfRrd s/ F AT TEEe F 39T S R g srEr wrE sy R g

g, IALETAT A ATAF [TATFAT

THHIT Fol [Feaod AT ITEde [ofHee

AT SHAIH TTeae fofies

FivgrH ey fofies

o [N anN
Sl Yeterdlant Alzgdc [MlHCs

Uiz I UT UFIre yrae forfies

oo s |w N =3

ST AT ae TohiSiT U TRIfeetT Fled A< UHITHUH
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Xi)

7. st SRt ff ferfies

8. IEERED

9. HieasT TeTUTESS TEae foifies
10. ANTHT S2ahid Tieaed (41) frfaes
11. TETETR i 21ad fofies

12. TRIETR 31 arzae s

13. TS FfAaE yreae e
14. T RTT ARHT qTahidr yrgae forfies
15. g T yreae fifes

16. Rreav wiwew yrzae forfies

17. ST TTEEIS AT UTAUAYT

18. 221 O Efear areae fofies forfaee
19. T ferfies

20. ISt wra T greae ffies

FAATH ST 6 TSI o o7 ST 7 sater 1 seay, 2022 & 30 Fraaw, 2023 (12 #gi) g (P
T AW "SI T A" AT "TAAS" Fgl TAT §) gl AT [eawor qafer § = ¥ srafer 3w

TF 7, 2019-20, 2020-21, 1 31 2021- 30 Rrdaw 22 (Arffga) anfier 21

TSR o 21 979, 2024 FT ST 6T J[EAT 0 ATILAAT & 927 7 T g T i i
1 ST 15 AT % e, S 5 1%, 2024 FT FHIH & T, A=Rreia 3712 & &7 ¥ 31
=T et (fEfue) F "6y § ot feoaforat 39 % o sae yae T | Ratha ety
¥ fiae e SouTe F &= F gay # ey defua F fmior F o Raag vaewrt g o
Tsft et A= o T o | 9EET, TRl 7 fGq i 6 S, 2024 it A= g S
T QAT T SATELAAT | TEQATAT (T T ATET AT ITa1e & & S T &l T
FIA % (o7 wTAETET AT |

TR F 9T Raas Teaisiy Hafad JATad &l U A B Taraetl (Seag) ST il
TATSHY HT Ica¥ T SAN FIT &f T AT 7T 2

%.9. kIR RISETEIRIGED
1. TEEHT 7 HeRad S2ee g+l fofHes, SRR
2. STAHI FAFHTH TT2ae orfies
3. 9T Ueg T SSEIST (ST Sfer FaeT forfies
4. Uiz ¢T UT uFre grzae e
6. ZISIT TI2d T U= Fu+l ferfies
7. AL WA AT T 97 = UASI AeRad #aet ffffee
8. S BT = geRae sarse-Fei® el orffee
9. ST AT e qefa Fudt (TaF) frfaes
10. | AR HivTstt Afa=eq qefae Fu e
11. | AR v greae i ()
12. | FEIART ARTET T ATHIT TSELIST 0T (e
13. | AWTET SRt Wewew (4t) forfaes
14. | fvmmse gfaade wreae fofaes
15. | Tiwge THIE WTEae fofaes
16. | IS TAT UegHRam Shreisi T fofies
17. | ofeTE A= veHiaw wiae o forfies
18. rea? wige yrzae fofies
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xii)

xiii)

Xiv)

XV)

XVi)

XVii)

XViii)

XiX)

.9 Iea<arar Hataw /smardad
19. | AR = §egeq Shis a1 fofies

20. | AT T=EIS AT uAuadt

21. | Zzr &= fifser s ferfaee

22. | ZaT U TAIEA HOATE THT

23. | 227 9% e yrsae fafies

24, | T O i e forfies

Raag TR gIT MO e 9T & T2 A7 6 = 39 @l 6 G9qr & gae § &7 T2
AL B I, TR F gt |7 Saessh AT, a=0adr & aral w1 T w2 o g, sfiT a8 g=ar1
T AT T § AT 317 [Raag TRl & Tohe qgl 61 T2 § | STar | 99 gaf g, M=
AT I TAAT AT TAHRT Tl Tg Haer AT 2 o1 & 3 T swens 9% a3 & T8 = r
FT TATH IO T TATAL ITAY FLW |

TSR F STATEHT & AFLTRATTHIL ATATTE TR TR =T IR FIRT ITAT FIT T
ATHET T TEF TATIT TAHIT SATH 6 TATST & [T AELTHATTATL 6T 3T

a7 FRdag TR HF GHT SIS JadTse U2 ATere it T e 39 e o o
& o it = 3o AT a7 o7 Raas T F7 S0 ST T SRIIA T FATAL SHA el

FZ-arfawred Fra (TasmEdT) #1 Fateor, amad: S 9w fgiat (Shood)) siv et F
FqAd || 3 ST 9T A SATEHT 1T TEQd AT & ST T, ITEA i AN AT TR H
o= aFqEl &1 a9 ST I+ il AR 6 AT T AT AT g, ATl g Tq1 AT ST qe6 16
FAT STORT AT & 7 TE-STUT (e T SEANRT & g ATl efTd il G FLA o [o70 TATH g7

TSR o 39 &< a a4 Gaas T80l g1 3517 0 g1 Tt ST &1 il a1 9¥ A= T g,
STET d% dg JduTT S o forg gred & forg gutda e w9 /4t T2 g1 ATEeRT Iiss S
TROTTHT = a1 HHT Raas Tedl ST TEqT Q18T F TEATASI 6l ST Hl S SATAH ST TROTAT 6
THT Rl & SATeTT T

STet el AT Fhelt Raas T g9 39 & TAdr w37 § o9Er aaqw St ST F e
AT TAAT Tl ol & AAAT T § FHTHT STT STAT AT TGT TTIEIHRTT 7 ITAH AT F AT T
oY feoqoft a7 7 )

TH YTIHE ST § *** MO e 9 et Baas T gy &f T2 3w Aasmaet & aga
STTErERTT ST ATAT TS AT 90T & |

FHET. T AT =90 § gRada & forw o= fi o=ty & forw g w8 ffRer e 1 smEt =
83.21 9T gl

R ST sk gHE 9

STH= it AT & & a2 aieAriua 6 70 srET, emade sare (S @@ s HRE |t
Tl AT 7)) AeAterter o

2 FAT AT 77 7 [AARTEIT SeE R ATed # s e AT we” (e TEt

i TIT FAIG2T FFIINT % [T T T7.707. & 5.5 FIEFIT & FA F1 TJHIRIT FigeT'
FUTAET FFITNT F [T TGIR177H BT [@FFRTENT 3017 % &7 % Jaiia & | 39 5.5
ATZHIT & FH 27 "HIT FTAI, AT, TIEAE FIT ZSIF1UAT F JT 3 F9aT T5T &
fRFffad 80 arzmia ST 3T9 FH F UHITTH Flga" & qae 7 #1 15 qrea<red’ g
ST # [T &F G S 1347 747 9T |
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10.

il

/A

v.

Vi,

vil.

Vili.

IX.

ST, qqrl #1 HFT, gHT Fgze drsT FIR ST & @ F gggFiv 7 s7dErT F

AT a7 egr-arze A5 IRA Biee ~ sez7 @752 A5 TRA(FT Hieewr oF geglAtAaT

iz § [Grad 5.5 q15% & 7 HI5%T % 31 71278 & 9% fie #7179 997 7 feme soar
TR FATT 79T &, a8 918 a8 T1=T g1 STaT 379, TEArl #1 91397, THT FIES ATET
FATIT ST 2T 3T SFIIIT & JIIT & [T giaT g7

gAFIAEIeF $90eT 3 [0 97 Use YT AT TARTH Higer — v=e a7 [FfFT

TGIRIFTT FEeT SAFIaTe e 91927 & [[1F419 & I & [T 97 Uegia1a97 #iger
g1
FHS FAHCT FHIX AT AN ¥ [T 7 TeIRAT7 FFa19e §7a- gogiai7a+

FEIIfE G7T BRI FAIST ST 375 & FTIT F [0 UegiA1a79 #1 a7 92l # 17 &7
UF UF C-UgIH179F FIT (717 91%) 5/
AT -FHE TeGHIAIHT BITT % ITET FAE - 717 -FAS TGHNTTH BITT SE1H2T =TT

7 ZTT FIAT TIT TIT FSI97T JOMTral, TAT — ASUER, FE79I7, FTIRET, 27T,
HTT FAT AT F12%, T JIIT % [a7 3=7 Ik F1 TTIHI79H7 TAlT FIT TrHAT H ricas
&7 & e TFIH7IH TTg Tl G [R1HT TR UG iA1aTH A 5

IR #1 Fiad F [T TgHG97 BT — @9 Fiaa § 997 # [@QU #3017 gag Hi7

fafza, 718 a8 g3 51 T 751 & I3/ 10.5 712717 F1 ToqH 1799 I, |
TR TT-GIHI5T- 2727, T TIT FR, FEARR, AT FAT, F12X FIX, FATRE, Fl

AT ST TIT FLAT (THATHT) TTIT AT 377 578 Tol Algd g2 Trr=ord 4
FIIT & [T Fe7 419 7607 % T&T 317 a1, 35 TAHIT & SA19% T A7 e 29 %
T FAE 51 IT JTFAE 51, [AIaami STETRT S/ IaT Foie Toq#iiaaq7-aaA1e [afaaia
HATETRT Teai e |

Fgtaa 27

FAT HIZT TeqHIATT BT

THITHIH RIAT FT ITANT G T&TAT AT 9T q&UAT 6 LT, AR i qgiT & forw a2
AT 9% 3Rt SITAT 81 SHET START QT S @TE IcaTal o S¥EA ST TRTe & o GenfonT
AT 3 =9 § AT 7T )

=TT IeaTe &1 |7 ow <R Afa=aw & Iuefii® 7607 % siauiq asfighd oha1 AT 2
=T FEqEl &7 ST g | Aefertad e 76071190, 76072090, 76072010, 76071110,
76071999, 76071991, 76071995, 76071910, 76071994, 76071993 3T 76071992 F idvid
TRaT ST T2T €1 AT o avTahor Fichideh g ST A== IeaTE & I I AT Agl gl

ATATHRT o T e H Aotorted Ieare Ha=ror gear (Fiue) seartad #i 8
F.°. | BIEA FT TR ARHA IS | 99U Fvdes
1 U U =T 45-60 ERERIEE]
2 gISH Wiz 8 -22 ERERIE
3 AT IS (TASH) 7-<20 ERASIES]
4 H=Tw 97 (THST) 20-60 EREIE]
5 Tt fefSre deme (TeseE) 30-80 ERESRIES
6 HEIT-ATEE I TAT 5.5 - <7 TIT iz
7 Feit wize 9-20 EREIES]




[¢TRT |—@ue 1] AT T (ST TETLTLOT 9
. °. | BIgS T AR AR I | 999 Fracs
8 FfeT 4.5-20 ERAIES]
9 TS AT IAT HITA (1-8 F SAad 7 A 1) JIT iz
10 e wmiga <=7 Frdog
11 ZT3H HiTd Frdcs 8-22 Frdes
12 THAHT Frace 30-80 Frace
13 Hea 97 (THS) Fraes 20-60 Fraes
14 AT A (TAST) Fedlas 7-<20 Feace
15 Jedt Wizd Fraee 9-20 Frdes
16 TS U Frdee/ATHAeE 45-60 Fedcs
17 TS AT Fedos Wi Fedes

(10-16 ¥ SiaRTa 7 = aTer)

1. TeAT | AL RAT AT R 3 AT % qHer I SMARA & AT SR F J= e & 15
3T & e Tt ow srot feoafora seqa 3 o 91810, 713 #1281, yearad #2|

12. Afre StfeeEeT S g o weand fafers s=ge uetl ¥ g . Jor A, vgfd F I @
feoa ot o g2) S=ga TEt & A d1 LY. TAT ..U, 9% T w7 6 0 8 7S 2024 T UF
T off st Y =)

T.1 5= Raeg vasd & =
13. F7T RaaE TEhRT g1 A=l 3cTa 3T q9T a+q & qag # Auferiad sy o T g

.

=TT IaTE AT IcATE AT HIeTe A7 i daH QU f&aT arearoa B =@ g1 @ i
ST o 97 39 S H A== 3ca1a & &9 &7 ATdedT9 2 |

feemadi| STTe #7847 Faw 80 HIEHIM % 7, Fith TEartaa fHua fit Faa 80
AT q *hl HISTS AT TEqTiad TIE0d § 80 HISHIA aF 6l HIETS &, 3T T o
7607 ® FaT 200 ATSHE o FF i TIHIHIT Fied oA gl THE6 AT, 80
AT F AT 6l DI T T2 | o THSALAT Faell ST o J1F [ @dl g AT 39
FT TR ST ATRT |

FAATT AT I [HOFa GHIAT ST 6 1 A 8, od: 5.5 F FF AT 80 AEAHMA o
Ffers Y wiger AT 31T F 97 F AT Al g | TH AMARET FRT e
ITITE it TATHT H A 7T ST =z

THE ATTFT, Tt e 5.5 ATEHE § FF & UeHAEIH |Higd 98 98 § &
ST T ¢, AT FAHAT ST =i Ieqma 9 e % v 6 ATHe Tl H7
LET ]

I = H "Uq U9 et ST "5.5 ATEAE ¥ FH & HufHed daquAnt & o
T I R AT 60 T0 | FiF G 0T § Fle Tadd aai g, qd: =T a1
T TR ST AR

gt 7% T 7fe Fufhe % forg wige v omfaer o Strar € a1 fiehios F form 37 4.5-20
AT gl ATRU| TTE 5.5-ATSHT HIsa H FHF &l FUREL HIAA &7 6 Fqd Aal
Ay g, a7 U 5.5-20 ATZHA 2T AT Ul

e wiFe % T arese 39 '<=7" & ®9 § Ifeatad gl AT, 5.5 ATSH o FHF Hr
HAA TgT | g1 TeAdT 8 & T g1 7, iU #7 "5.5-7 AreahE" § et
[ERIESIEIRCIELY]
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FAT TAHIHAH T few &7 7606 F qq a(1ha FohAT AT g, T =TT Icae
FT 7607 F it atispa 30am 747 81 smataa few i wiers 0.23 faedy - 0.30 faft
(230 T & 300 HTSHM) F S 81 =t 7607 F T o Frawor ¥ sqeme, za9
0.2 farft & arferr 71 v Aers (Rt oft 3 1 Few) anfaa 2

ST T [T T ATEEEAT | TRATOT SR 30 U & ST, SeHed SN & ol
START FT AT ATAT FAg Tegitaay o ooy & qget &1 1o BT o 81 2o
ITE FT AE AN AT Al g, Ad: Tg TIE F G T vepliAaw e e @
e IoaTe F I | onfHe 9@ AT T 81 aFeusw 'Y ¥, A8 Sead wd gu
ST T ST&SITT ol ST & @2 2 (V) 31T (vii) FT Ferrtera ®3 & =it o m i
3Tz FHohT & 1 sweaadt § v & for e =t F w3 o s oftd= 7606
F qgd Tg "Fole TAHIAH T Rge" &7 ST o 1 3

U U HIIA T (45-60 ATHIA) TAT AT AT FIAA T FNT 7T SATHT ST AR,
T LT | TH ITATE & ol Ueh gl ARl g1 T AT hl AT T G2 F o form
AT | &9dT T AT g1 AT STl g gl 1 ST Tat qoren =qIeaT qore
B

et oft =T 33T srordaT ST AT 97 % AT 3TTE A LT Flee TegHTH B (g
Flee USAHHIH BIAA") AT H IATET Al AT STAT g ST T8 JTaearad Tai 2l
AT ICATEHT & ITH AR FHIMeT & (g 7efiALT 7@l gl aranq &g §1 ¥ S &t
FHT TAHHEIT B 6T 6T AT AT F HI6HT ATAF g1 THHT TART SHACE Al
& fafamior & foro e sar 81 o sTiesey & U ST o9Er I AT D7 F IE
TATILAT FIES T THIATH FIFTA Tl AT FH T ST HIT T 8 |

937 5 # wEartaa e § Ay Arewe IS @10 T 8 T SS9 B i THeAET SH
TS ICIGI 6 o0 T Fq1EATG ATHA Tl 8| THIUT T ST IATRl Al ATHA Fd g0
AT I T =19 Fadst GEATHT FEd gU aTierwl § AT 7 6 75 et arede 3o
FT T el o forw i T ST =i w | Sereeor & forw ueemedt & forw gearfaa
IS Fad 30-80 B, STafh THSATHT & o[ 7T AIHIA Bl Thd gl e THeHT &
TeTfaa 30-80 FT BIEHT AT i et 357 i et e & foro &=me fmar s
AT

TAT U= 8021 #iT UATHATH HIA I8 [ATICE UTLAT & HIT BIHELCHT TehoiT
& oI g Ul UF TH9 UT AT RiTd gl T X Fqogdl & AMae] & (o0 299 il
ITAEATIH T el gl TeeTem! UHHTT ITHTE g AT qUrEcdT & ATHES! il FH H 3T
TU T AT HT FaeT 30% T IfT F2aT 8 | I Tadant sl (=90 Hiers ofiT H1ers i
AFALTFHAT BT g, Toraehr AT BSTehl T A5l F STAT & | THRTTEHIT Yl &r FHT
AT AT Fwd § g F7 ST 1 o7 o7 e fhar ST =nfeu #=iF zEw e
AT &, T AT FALA g, HIHT SAATT g 37T AN TAT HIHAT T FHTRT TATT & |

T 8011 3i¥ UT 8079 ¥ < UAHIHAH HIAA & AW H, Tg T (<A1 TAT g 6 =
SN AT A, T AATAT FIFAA i F Hhael TadH gl T IART FIATH o
T F AT RITA &l &l TRATAd HdT &, oad aRatad wiadl § FwHd &7 g9 2ram g
| STTEFAT BT ATEH o IcATE FAHTT | [FOT rqfearar & Arariaa e wiaer & v
ST gl F=dt arRit I srqar At aiwar § afvaad agaqul g- faw sarear &
ITATE I¥ LT TATT & | T IcATE AT THTST AT AT AT | ST | T g |

6.3 AT il el ATSE IS TG HIATH RITA AT il ST ATRT F T T IR
TEFT ICATEA Al HAT A THITAT AT T ITAT Al FT ThaT | TS & F fawd ATHT
ToRaT STTaT 8 7 o T "4 HIAd e Maid U ST #7 Sqd §, g7 aw 6 T09
AT TAH AR Hiza 9 Maia o & fAwrer i S g |
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T.2
14.

T. T ICATEHT o IT T &l I a8 & I FIA o [T &7qqT S [uraear F7 o7 g |
T AT, H AT ATee I TAHAIH Fied & AATT d9 aF AaTF g o aF
EeTemr Y 7 ervar gariad 9 F 2026 F 918 TATAATHS Al 2l STt

T, T ITATEF AATHLUT Fofl il AT S AT AT ITATEHT o STEHTT HIAAT AT
ISAT FATAT o HTLOT SZTATE o Fla T IcgoTT HIAHT T T F § (ohe g |

z. ST TAT ST &7 &7 Fad a8 SR (e F3 & o sga e S =ty S
IcqTa 3 fasht siaahl gy i STt g1 ST 9T ETal 9% fEeam™ w7d § 99
AT IeqTaeh aated AT § farforse arenfy & smqf e & srawef 27 |

q. ST ATl 9¥ T9ame Fd g FTh =] SN AT JET a7l IcaTal 98 ST & &
T FH AT AT AT ITATRT 6 Tl 67 Ihd el | Teqq 7al 2 | == 3eara &
83 ST T A & R Fe] SN g AT ST /1A | A U 0 IATal &
AT 3T ST =R

R IR & fA=
=i IcaTe F & ST qHIT 9 F Hag H T SN g1 [HAeferied e 6 1w g

. TIET T § FATT T T 918 H S 67 (AT ol GaaT1 | At i=a F=mrei= 3crg &1 &t

ST T@T ST AR, Y 6 99 gf T@T ST ATg U, THH Seed il Fils Saeqhal Al g A ol
FETET &1 AT TE FLAT &7 |

. e seume & ofvror "JrerE fi IS ¥ Foee ' 3@t So | ST BF EEw fue & e

auft gl T ggwia = i T g, " R Sy F forw 5.5 ATEwE o w9 6
TIHIATH wizd T Gredy, 80 ATSHA TF & UHHIHAH ®ied" F €T § TRATIT @I A0
TEF AATAT, FHUT AT ATHTT AT IATE AT T o7 T g | A1 FUTHeL AT & fow 5.5
ATZHE | FH & U TegHIHIT Bied gl e (0 0 ¢ ST f&di® 18 7 2021 & siftaw =
TRy HeAT 6/21/2020 3 ATETH | IUTAT % 7eqefie g

. 'O ST AT AT AT AT IF TARRAT FldS TGHITHTT BIFA" I Z2TT S ST "2, AT

STTAT FHITET & AT § T TET gU T 3T AAAT IAT A Hlce TeHIAIH BIAA" FT Z2TT
F1 qfe foFu ST & waer § o 2 9 g T g T a8 uge @ g 9w (ix) % st et gl
AT, ST fafers eosiaao/qre 3 |

. WATEE S RIAA T 2T ST % Fg |, T SART 7 AT Fham g T o2 =12 97 wiFer 1 T

AT AT gl TE TF A1 H AT =TT ITaTa F et 07 357 21 36 IATE &l AT 61
ST T q@ | TRt o gerahe F et ot Arg A5t BT | | Scasarar it 7g feeaeft & e 3=
TH IUTE T IATEA Al Fdl 8, T a¥g o Tad 9 gl TH FeTT AT FT ALY TMIiT &
e et e 5 O 2

. A A ATHAE % [0 22T T & Sy & dael § AW oo §d o= F 9 g | @ 9= §

AATT AR A A ATHAE FT ICATEA Al FL LT AT FF IAEF TAT- AH ThioT 9T,
forfaes, siw ifiw 3 W 3t forfeee, s 2w Taeht Soumes #:2 ® 2l

. T U ATHAE &l g ol HUTHel & o0 wiFe 99 =9 § A=A Rrei= 3c1e & &= & oo fohar

AT AT FFToh ATLAT I2RT THHT ITATEA Al F€ LT AT TAHH AT § g, AIEATT IcqTaeh THFT
ST ¥ ¥ gl Taq9TY, =8 Femerdie soure F e ® enfer frar 3w 81 zEeh srerar, g
FUTHET HITA FT “80 ATSHIT & FH il UATHHIH FIIA” F Had § ST FT 63T 97 97 |
A, ATEAE, WATAAT, TSATAAT 3 = .07, & 5.5 AR F 7 T FAfHT BT T 9o
TEl @ T2T gl TH THIY, FITHT wiFo & forw afearfua dfiua | Jrers 1 SHT 4.5-20 A1+
TEATET 6T TS g
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A SAUNRT BRE WA & Hae § 209 | 9gqd g [ gATs T2 NHuT €87 F7 “7 qeahe o
FH AT AT AT % AEg “5-.5-77 § |eterd i AT ARl

T AN "Feie Uetaf=ae o e (1T 4343/3003-H24), 30 "UF T 1747 F1 Y 41
T TN FleT THHAH BIAT" F Hag § IH 2T AT qAT ARr 10 FAforee wqediweor &
TEHA € |

o "U U AT TIF" FT IR AT AT BeTodh! SSHIS of¥es gIRT il STl 8, oa:
Sreiv FAeferfera sy o 2

TESToT o ITH U Ue Fe(F/HIAA AT ICATT Feel 3 TATST AT § fashl Feed it eqwar
gl THRITEERR & afa & "@&taq aqa g 981 § Fi qTearel Al § A
STATTHS IUTT AATT TTEALLT [ MU AT FT THATT I<ATaF T TTFL gl T
T SCTEHT &l TAFAT il &AL 1 T A 6 [0 ITERT ST Srentienr § fHaer
TIHTTRd AT g, STod SATaTE & Y9 Fi7al g, Stod Fraa qiAierd wear g e T
ot T9T & AT T A5l LhdT 2l

HRT-3MT AT Tl e T AT S 6 [T TF FIE qgl gl aahdl Fih ag
ATATAT AT Al LT g ATod T ATHT Feam g T AT St=a F\a a2 gil T2i I
ST Raeg T g U U e " T E Hifn qeri 7 7 9w g ein
ke fEeTot &t =aiey fanft 3w Uef Ueq T i/®iz % ATl & 9 7l @Td 2

IO RAaE TEER (TURTASUF) SIE ATH ATl &l U U T(H/Hisd hl I hr
&, A ITYFS SATE AT g FH WA & TURTATTH 1 AT T8 ol Aqfd § & qorerv
TaefT 2T o HLOT T 1 T T | T8 ATAFT [ReToahl 7 Hedah GIT HUAT & Tah AN 6T
SeorE T e+ A a8 Ioad oA & qreardT seF 7 @R S % forw sporasr
Taeft e f=ar #1 o 721 21 w2

.3 I gy 5=

15.

16.

17.

18.

Famd ™ Scare # ™A wied w=iw 7 67 ST g1 i @i 7 ScaTad IAlie d O
Fh [T STTAT ¢ | T 9Tea1 |, UegHITHAH T Teg IcaTe (THAT) e wize # Ter o S
21 TH WiTd § T T3haT ST TR T 8 AT TATAT SERT START AT ST HhaT g, ATAT I, IS,
TATTEE AT ST TohToiT ATHYT | qlad TET A" (Fid s A7) BFam S gar g1 TegH i=aH
I I ICATEHT AT TRAAHT I AT AR STATRTSAT FT Ghod AT ST FhaT 2

TEHITHH FiZel T YA GTr TG Sl U TG, TAT TR{oNT SATTE o S0 oY HE & T
TFaT SITAT 81 TEERT TART GT ITATET o S0 3T F=7e o forT SeRfSiT arauT & &7 7 f&3har Strar
g | TeHITHIH Wiz U TX-Zifeas arl 81 T8 UF T=a] 9 Heded |l g o ag &9 &
ATHATT I TR TH AT 2| THITHTH Wigd & THE AqaanT Rufafed 7 2

F. RITEL(Ched SN diaT srafeat

g, THEHT @ 9arf & Gt & forw @rer =T

7. fonre e F oo e s=n

ERGELERIERNtCEED)

T, FIT F¥ T

T RaaE Tl §RT 391U U Y2 i/ZeTT ST & el & o § Hagar [=n fid
£l

Tl HISTs — ST T T (Gadg THRI 6 qohl T Tae g Toh AT Icama hf TR &
TR T ST TET HieTs TRATNT gHT AW, YIRS & TRSTHT &l 9 I@T T qardT i
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19.

20.

21.

22.

23.

"I FUEET & ATIAN & (U 5.5 AT2hF F FH THHIHIT BT F SIEhT, 80 ATSHIA aF
TIH I HaH RiFa" % w9 § Tt T |

ATSE IS BT - gl T ATSE I FHITA & Fael H FeTT ST 0l AT A7 G g, TARET qlE
& T veriffa wiae % sramal & 999 |/ F2 S™ 6l TS g1 ATSe A9 B & AT 6 &7
T AN A Rafy geenfug siw fAfdfare g1 gerw S % 3% aqy #7999 w4 & fou
FAFTH ST | AT & T Fle 319 Al gl Ad: ITTAFRT T I2ATE % forw ¥ T2 geTw [ 6T 7R
 HEAd T &

"I U ATHAE" ST "FUTHeT % forg vepifaasy wiae” — 7g AT AR S F A & 99y
H o "I U A" 3T " & O UegHiaas wige” fi FErdiT 39 & I ¥ 9]
TGT ST ATRY, FAITF Ivg Tgt ff a1ee T@T 47 o7, ety 7 #3d & o a9 S & a7
A . T F U B et 9 qredairdt ook F THI A8l 31 TH STy gy 6
T2 fU=ett S §, T SoqTE ST % & | T FhU 10 3 i {3 9redia ST 39 90y 34 Iq1el
T AT A5l T TGT AT TAT, THT |, T AT ICATEHT 7 Hag TEGAT HT ICATEA & FY (<AT 2
TEE FATAT, HIS[QT SCATEhI FILT IATET o7 HI FLTS TS | AT ISANT 7 9 ICATEI AT IcATEA
ST fasht o1 F 9= #2 &1 3

45-60 FTZFIT #F1 FI2TE #1 T % UG UF FIIT &21% - "45-60 FIEHIT #1 HI2TE #1357 & 07 U
BT E2TF" T G0 ST & "ael H, 78 e Gy srar 8 O =t =7 7 Bt e fofaes
(TESTehT) ITIFT HISTS i 157 & WAL THIT aEq F ICATEA F L2781 AT Tq AT | ariaa
ST & FHTE fEawarett et gag aeqel Hf g o gl REe 9% Jw=qa 9T F §HqAr,
Retent Mafaa =1 & g afga Afss s STaihret &t =9 3are &t arqfd wear g1 0
TG, ANT-AT(T ¥ & Hael H AT gaTU S HT A =T gl ad1d FFih qreardr geh HiT
TSI ST AT ATl AATAT FT ITAR FAT 21 st Iearas qfe Fig Fawqe ar 369 T
FIAT OF T AT T Thd 8, T qh (o SHAT (FI1q TqTied /A7 Afacfad Fwai 9 g g off
e fora Strar € & 7 Ioame "= 99 T | 5.5 § 80 HISHIA T F USAHHAH hHiF" HadT &
ST weATafd qHieT v GrEdT ¥ 80 HITHIA F FH & UAHAAT BT daefy =t T aneT
ST AL H A= 3ca7E o & & siaiid <@ gl

RETE 6 - ATaa® 3T 7T =g T, RNE WA 6l ATSHA 35 & Gead & gae o
AU | AT gl VAR AT TAHR & GA § qg9q 8, A Jaqa fe % & o
THUA IS ST T AT il ATL=AT § TRATNT "7 A2 F 79" % Fwg G911 6.6.2024
¥ srfArE=aT 3T "5.5-7" & "onfera i 7 g,

a1 8011, 8021 3T 8079 il THFIAT T - T Ale a7 AT & T aItx 8021 & AT
THHATH B arad H "I U & g, 3T THAFET F T2l g FAL Al 0= FT AT g q4q7
AT AT g AT (AT g | ST a g 8011 3w 8079 Fit UeAHHIH ®iIA & €449 g, Tg
e T ST § B ventateee Wi §, it FeEr arnlt uegtate i 8 8, uetes
TTHHTH B & THET § TR0 AR a94d7 3 | @A 3ames o [tee 3aare g fereraarst
T AT e o (70 38 T8 G0 T8I €9 8 =1 [0 gTqei 1 T30 Fd 8 | q: et 3oama
e % forT s o st & forT e 3ok ore sipera o T < sy e & fore s v, sy
AT HTTEE ICTEH & IATEH A AAI-3TRT 21 Tohdl & | ScaALQTaral F I Feg [ eTqet & qaer
T =T dav AT S Saared T yET o forw faferse y=eT % gr g € i 3ot e ¥ oo
AT fAferee /TaTae FET BT O § | T FIHI F Aoy A< & Q" § ST FT &0 TT-T gl
qHAT g, TAT — 9T =7 F ey o Ff ST1 TI0T €T FA=mdi= 3aare % siavra et ofF
Icare Fored o forw s Seamesl T Teee aRaaH i &9 8 T AT ST @1 ¢ | 50 T3,
w7 8011, 8021 3T 8079 FT UHAIH FiTe &l AT FohT T FT FIE AALTFRAT Aal & |
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24.

25.

26.

AT-ATSE AT BIAA - Aog[-ATZE IS (TUAST) FHIIA FHl ZeTT S 4l AT Hae |, Tg <@l
STaT g T = SRR JUAST BiAS FT Icarad < oy F#2ar g ofiw Tefifory quarsht wige &
ZETU ST ST T HI SATT=rcd el gl

6.3 HTZAHIA FT Aeel-ATSE IS UAHAIH FHiId - FeTed! g 6.3 HIhE & Aeer-arse I
TAHHIH FITA FT ZeTU ST S % Gael H, TTEEHRET 7l Fd g 1o =90 3caaF 6.3 AT
afga ffe drerz=i F Fuestt F wfud somes 81 % off, o saamest f A S ae q
T FA H AHAT ST [OIET T STATH I o FHILIT g ST o 3ok STLIE Tl THIHRIT Al (AT
ST FeRaT g1 S|t T T8t Su uge & e Rty g, At soares stEa fiud v seame ame
9T § 3T F T =7 & 97 99 g1 396 Afaiiad Sar % T g7 T STre § T
T T 8, 9T A Hary 9gTe 57 Rt 8 i Mehe wiesy § y=rerdTenss gr s |

Rt 8 w2 2024 Fr s TrE-fEue q9ars F a1 Raag wedl o7 =3 S=nT &
s =T I F &g i T fHEe & g9y | At feEt i g 9= F a1,
TR 7 A=t Soame & & =i 3w diefiue frgiq & e T i faei® 6 S 2024 &
srferg=mT (59 7=t o ey weeft stfang=ar" et a7 ) g 39 stfegf=a B, S Aeferfea
&

FAHIT AT 77 F @i 3c0re [Refataq &1 g "TogH@iaaq sz (5@ a7 St
"qaE ATATT" IT "[FFrd T 3eq12” a7 "IIqHT" W1 FET A7) Tl FAEET ATIINT & [T 5.5
ATEHIT & FH & UGIRIFIT FT B GISHT 80 TIZFHIT aF 7 UGIH1797 FsT” &

i TIT FAAT FTIFIT & A7 F7 T7.797. & 5.5 AIHIT & FH 7 TogHIRATH FigT
FI142T ATITNIT # [TUCHIRIFIT FISeT [@FRTE T 317 F 87 & Aaid & | 54 5.5
ATSHIT & FH 8@ "HIT T, FATIET, G5 FIT FSIH193T & JT & FTYaT a5 &
[Aifaa 80 FTsFHIT T FTd FH & GogHIATH FIa" & Ga¢ H 31 T3 G20 4%
ST 7 [T &F G S 13537 747 97 |

i EGIIT, HATIl Bl UF, qHT FIZS A157 PRI HIT 21 &7 & JFIINT & gEGHIT F
T 7 gogr-arze A9 IRIId Bisa — 27 @122 I TRAIGT HieeT TF Gogialaa4
FizeT & [ora# 5.5 715% & 7 #715%T T% %1 FI273 & [ora# 918 #7179 997 517 [G78 s9ar
TR T 7T &, a8 915 a8 1T g1 a7 57ge9IT, TAral #1 91797, THT FIEE ATe7
FATT ST 2T S STFITIT T FTIT & [T gl 57 1

i, FRFEIATse® F94eT ¥ [T a7 ge qyar (A d TgRRTT Hisd — vee srerar AT
TeTAITTH FHIST FAFZIAIZIEF #9127 & [FIFH19T & TN % [T F77 TG 141797 FgeT
gl

iv. B FET ST AIEAT IGIINN F AT F7 TFARIH FFH9e 99d- TR TT
FEIIfIE G BEHE FAIST ST G375 § FTIT & [0 Teg 81797 #1 & 92al # 19 J&7
T O AT AT #IT (T 91%) & 1

V. AT -FiS TeqHIATH BITT F ITET FAS - 717 -FAS TogHNATT FITT SETHIET FEIT
7 FTT AT TIT TIT FLI1FT JOTATT , TIT — ASTER, FS79IR, TITIRET, 2T,
HTT FAT AT F12T,d JIIT % [T F=7 9Ifr F1 TagIa179%7 Taid F1< aradt § giicas
&7 & e UFIATH Tdg TRl G [F1HT GARURIE TogrA a7 oz g 1

Vi IR #1 FiaT #F [T GegHEa7 FTT — 1397 Fiaq § 97 # (@7 #3017 dag Hi7
fafza, 715 a8 g3 51 7 71 & I3/ 10.5 #1717 F1 0oqH 17799 T, |

Vi,  TegHNAIH-HIAIT- 3T, T TIT F%, FETGR, AITT F%, F1eT FIY, g991e7, &z
FISTOT HIT TIT FSIAT7T (TFFITHT) JOTIGaT FIT 377 1578 Gl died §le TaFa=aord 4
TIIT & [T g9pe 9 7607 #F g7 17 a1, 35 THIIT T 1% 7ree 57 Aee 29 &
qTT F4E 51 IT ATFAE 51, [Alaami SETRT S/TIaT FAe ToqHITITH-ATAIT [diamiT
HTETRT U7 |
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vii.  FEfaT 3T
x.  FAL FICT UGHNTIH BT 77T, SFFHT STHAT FIST FT €777 7 7T T@T T TF AT TIar
FT T
X. TATIT F1eS ToHNAIH FISe- 37, SHFHIT AT FIST F 977 § 7 T@T T TF 31T
FIFT 11 317 |
#. | IS A TP TSI I I/ Fraee | iEfiua e
g,
(1) (2 3) (4) (5)
1 | U U Tl BT 45-60 ERASRAE] TUHEUF
2 | ETSH WTA/ZT HT 8-22 TAT g THUEE [T
3 | @T=e IS (TSt 7-<20 EREIE] REEIEL
4 | fifeww 97 (THSh) 20-60 T HEA THSHE TR
5 | & RfSre seae (TaemeE) 30-80 T HEA THAE Th
6 | Aeer-ATEE IS 997 5.5- <7 ERAAE] TSI
7 | S8 wiEA 9-20 T FizA ElLR TS
8 | Fufdex 45-20 T HEA Hrowhus
9 | FIE AT TAT BT (1-8 3 ST 7 3 ATA) ERRAE] ATHSTTF
10 | forree wige 5.5-7 Fracs HrUweUs
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TIIEaTae T g1 TTEERT J°a9 9 § g J9d § (6 94 SN g IATRd oG FTHE]
greaardt fEmTae F Faw 2(F) F I TAT S F AT qag <97 H AT =i e

FT FH FEqU 2|
T, T SART T & T ST
7.1 3 RaaE 7 & A9
29. T SN TAT TN #9Td o daer § o7+ Tgaag 7at g Mot sy B 7u 2
i. ST B STTaH 9 AN ¢ o foa7 et sfifre & wg-=g=a g |
i. &I T IS TTATA T2 FIH T (EHRUTHE Ted T aAHTT T SART H G99 Tl ¢ |
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iv. SIS ThORT TTEae forfHee
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STTRrT §IRT ST
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(2) AT FrfgF =T T1T e 97 G797 Jeqa #37 a7ed TeTFl & FTH FIT41T
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FT AT FT T TG1 51 TFAT & Tl a5 TETFIT [713E JEFIIT T 38 F7T & FIT dEl7
AT JEGT FRT [ TIRTIT FXAT T9T 71 757 51

(3) 37 799 (2) & 34T a1a % 51 57 97 717 [FfFF grfa#1¢] & ar7 @ aqz & 13 Tiaar
FT RIS STATTITF & IT TFFT &7 FTAT IT T TFAT FT ATG9T17% 7g1 FIAT FI5AT & IT ITF]
HTHT & F I7 GIR19T &F H GF2T 751 FAT FI57T & a1 g UA1 G777 T 977 751 @ aFad
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RTaE TR T MO STET 9 &7 T TS AT 60 S 39 Z1aT 6f TIHdr 6 gaer § ¥ T8
ff| HqE B9 9T, WTAFTET F &7 gl T 9T AT AAATAT % Tl FT TR FT 03T g, 3T
a7 Raag T Yohe A2t (AT § | STl WY §9a g3, A= See % AT IqeAse FI aTe
TAFT AT g e A = o1 & 3 Mo smeme 9= 31 7 T =41 F7 TG ST
AL ITAH FT| TTIEHT TG AT Al FLd & 1o TH [GAqG TAHI o AT ATAE & Faterd
Teraeefier G=AT T T ZI9 &7 I7aT 7T 21
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43.
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44,
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FIA ATAT THATT HATqF 2

SR ARSI At JERAe FHat o, S femme foamee vegs = wiae Fuer o,
T e T § T Sl st dag F9iET o dag Rt f duee Ioaraht i g+ H
ATHer fohaT ST AR

eAT FETET = A& Thteristt a1 oo, S8 e 9% T &7 A F2d F7 e a8
T ZoehT Hafarg oar F U TEet 39¢ arY AT 2

AT 17 (3) ddee ScTeai % &9 § Gaag qerer & ST g & 799 it AgAfd a7 ¢ oY
FA 3 HIeE JCATEHI qh AAHTT 14 Dl AU T@AT AATTITF 2|

famra #, aTfesY F S[e IRl - AT Y 99T § S AW/ AT (Weelad hifeee 3T
&), A SiEE T S ST S 97 & J9 .07, qTeaTe i qel i  qreged o
THET T T STET Aol A Hod & AT § H9e€ [0 ST & 1T 10 ITATEeh I 947 g

TSI T AT Brmsm a4 7 avar frar & B 599 g s ff 7€ dag avqd q9g 39 ¥ o
ITATERT FIT SATI (T T ATHT TeIHIHIT B § THT g F11h 39 Haag1 7 @99 udftes
HI T AT T g

TTTERTET &0 7 hdel (FI1d sl JTAT dfod A & [HF0d o0 T 3G il THd IT I 6 THT

9 AT o= AT "R

FAA Fg A ATY( ST ARTSH I 37 TOATYT T rufera Ereradarett arer TegH  I=Ha| wiFe it
Argf FT T F| STHHTSH FT 6.3 ATSHA i 1650 HY. T i F=Te F A1 9 Wi +
ST AT FT ST ATEF ThAhT SALTRAT I GIT FleA ATl gl AT TSl TeIHITHIH B il
ST gt 2l

AT & A IANT 1 HAT ST § 3T Tg STAHIA 6l T&di H T FA | 7897 gl
STETAT gIA # T&i A% I Ivg, TAF Ted AT &I Agl (AT SITaT gl
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X)

Xi)

xii)

xiii)

Xiv)

XV)

Xvi)

Xvii)

Xviii)

XiX)

XX)

XXi)

XXii)

q.2.
45.

ST FEHmEEt & a9 17(3) F B TWqs § UH ST & (o0 I TTed qTo (Heiid Hid
1 GATEAT Y ST i TS g AT Ao A1 ¢ Al UHT A= IfF AET g 7 AfT TN IoATEE A
ST ST Yo 0 gl

AT & qHT AEhl GIT AU 6 [oIT IS ST Al AT AT AqT T 57 ST % FAST *
fore fRataest g 9T i goF Sael STl &0 192 FTd & (o0 Al S LEAa ATag=r |
et ST 7 et tea foRaT T =m

AT T AN FIA ATAT s O T3 IART FRT I0AT AT TG 9T ATRA @l g AT
Ff=a o At gl

T TegHITT Fuet forfy. gy fata o fgw@t fr agat e sw mtn aft 5
HUeg qig § ATHH dgl (AT SITAT, a7 T T ATATdl w1 SfAf=ter T8i Rl

TSR & I8 AT FL & (70 T d9e a7 g7 [Haid o0 10 Sg#@l % I fi 90"
FIA 3T SHHRT TEATASIRLIT T AU a1 Srar g o Frgeft & sfiaw Scare Sfor &7 s=em o
Fieeha AT FH T e T 147 g

FAATT TAHIHIH FOAT foriH, it HISEUE GHd = ST GRT adre T AATal 6 AEd
HTATS U o | TTAF 7 oY TAierT I L FXar g o SqrenT 7 7T 10 Icaraehi/Hatast & Rar
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HUeg IcqTaehl/fAaTasi & FH HIHd arel FATal & H0T I TTed /I g T 50| 10T S7faeh
I AT ZT ST ITHATHTAT AT AATART 1 THATAT F AT & Hag TEq3 6 ATl I TaA T
[T o ST Tl AZA HLAT G|

TIFET A9 .0 § I e BF Seq 7w 99" q9Hd 28 3% & AT
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FRONT I T HUee T FT AT F947 AT QU FF116 SHh [HATAT i AAT 3¢ & A2 T2 6 Prammg
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=, O ware ° eI wie a7 i @' e S § goF A gl U o, e 97
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T FAT

T ITAT 3T AT B g el¥ AR A ST § ST Al A0 F6A1 Srar g ar 39
TATAT & F T g

R SN & fa=

T ST G Aefertad siere o 1w ¢

. RaaE T8 g1 & AqEE 14 FAEAT F TaTaet I AT 67U & S 70 e 6t
FATT & o o0 U 3g |t g

i. T TAHI FIT HATAT sl 7% 917 7 <@d gu, g [AiHd g & Iee T s 997
Fat AT, F Ted T IAHRT IATE MHEo 7 Faia e wea § [arar &1 sfafatae
el AT Bl
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47.
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.
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Vi.
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viii.
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Xi.
Xii.

Xiii.

Xiv.
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V. AT HITOET forame 9 = et Fue forfaes
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Srerirg =TSt Affmes wefeen Fuet (m=e) forfaes
AR e (R R) TS forfies

X #gr = HAeH ratst w1 forffes

9T Hegl UATH AT HiAT HaT forfHee

TRTERT AT TAHIHIH ThArST T fofies
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TEHT 7 Hevad STedl U+l forfies
2T T AT FoeT forfies
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48.

49.

50.

51.

XV. T 9T W Ed qaTs Ta0

XVi. 2T 9TE SR 9 forfies

xvii. T e vetaaas wiza Fut forfres

xviii. 2R devvmEs forfaes

Xix.  UEEEET WEE AT ST Rata S FueT forfies
xx. STy SRE UegH AR AT SFEisl fudl forfies
xxi. AT AT = mefiae Tt et e

xxii. g AT st G e o

XXiii.  THINT AT TR HIH TIHE HOAT [T Hee

XXiv.  FHTH THIAAH Fu+T e
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
NOTIFICATION
New Delhi, the 28th August, 2024
PRELIMINARY FINDINGS
Case No. AD(O1)-31/2023
Subject:  Preliminary Findings — Anti-dumping investigation concerning imports of “Aluminium foil upto 80

micron, excluding aluminium foil below 5.5 micron for non-capacitor application” originating in or
exported from China PR.

F. No. 06/35/2023 - DGTR.—Having regard to the Customs Tariff Act 1975 as amended from time to time

(hereinafter referred as the ‘Act’) and the Customs Tariff (Identification, Assessment and Collection of Anti-dumping
Duty on Dumped Articles and for Determination of Injury) Rules, 1995 thereof, as amended from time to time
(hereinafter referred as the ‘AD Rules’ or the ‘Anti-dumping Rules’ or the ‘Rules’).


https://dgtr.gov.in/
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A. BACKGROUND OF THE CASE

1.

M/s Hindalco Industries Ltd., M/s Shyam Sel & Power Ltd, M/s Shree Venkateshwara Electrocast Pvt. Ltd.,
M/s Ravi Raj Foils Ltd., M/s GLS Foils Product Pvt. Ltd., and M/s LSKB Aluminium Foils Pvt. Ltd.
(hereinafter referred to as the "applicants” or the "petitioners") filed an application, in the form and manner
prescribed before the Designated Authority (hereinafter also referred to as the "Authority") in accordance with
the Customs Tariff Act, 1975 and the Anti-Dumping Rules, for initiation of an anti-dumping investigation and
imposition of anti-dumping duty on imports of “aluminium foil upto 80 micron, excluding aluminium foil
below 5.5 micron for non-capacitor application” (hereinafter also referred to as the “aluminium foil” or
“subject goods” or the “product under consideration”) originating in or exported from China PR (hereinafter
also referred to as the “subject country™).

The Authority had earlier conducted an original anti-dumping investigation concerning imports of
"aluminium foil ranging from 5.5 micron to 80 micron" originating in or exported from China PR which was
initiated vide Notification no. 14/06/2015-DGAD dated 15" December, 2015. The Authority recommended
imposition of definitive duty vide Notification no. 14/06/2015-DGAD, dated 10" March, 2017. The Ministry
of Finance (MoF) thereafter imposed duties vide Customs Notification No. 23/2017-Customs (ADD), dated
16" May, 2017.

The Authority later conducted the first sunset review investigation which was initiated vide Notification no.
7/27/2021-DGTR dated 16" September, 2021. The Authority notified the final findings recommending
continuation of duty vide Notification no. 7/27/2021-DGTR dated 14" March, 2022. The Ministry of Finance,
however, did not accept the recommendation accordingly, the duties ceased to exist after 15" May, 2022.

Based on an application filed by the domestic industry, the Authority recommended imposition of anti-
dumping duty vide final finding no. 06/21/2020-DGTR dated 18" June, 2021, on imports of “aluminium foil
below 80 microns” from Thailand, Malaysia, Indonesia and China PR (excluding aluminium foil 5.5-80
microns from China PR). This recommendation was accepted by Ministry of Finance vide Customs
Notification no. 51/2021-customs (ADD) dated 16™ September., 2021. This duty continues to exist till date
and upto 15" September, 2026. The present applicants have also submitted an application requesting re-
evaluation of dumping and injury margins. Accordingly, the Authority has initiated a mid-term review of
anti-dumping duty imposed on the imports of "Aluminium foil below 80 microns" from Thailand, vide
notification no. 7/3/2024-DGTR dated 29" March 2024. This investigation is underway.

The applicants again approached the Authority, after expiry of duty on "Aluminium foil ranging from 5.5
micron to 80 micron™ from China PR, submitting that post expiry of duties, the subject imports have again
started to enter the Indian market at dumped prices in huge volumes and resultantly causing material injury to
the domestic industry. The Authority, on the basis of sufficient prima facie evidence submitted by the
applicants, issued a public notice vide Notification No. 06/35/2023- DGTR dated 21% March, 2024, initiating
the subject investigation in accordance with Rule 5 to determine the existence, degree and effect of the alleged
dumping and to recommend the amount of anti-dumping duty which if levied, would be adequate to remove
the alleged injury to the domestic industry.

B. PROCEDURE

i)

6.

The Authority notified the embassy of the subject country in India about the receipt of the present anti-dumping
application before proceeding to initiate the investigation in accordance with Rule 5(5) of the Anti-Dumping
Rules.

The procedure described below has been followed with regards to this investigation:

The Authority, on the basis of sufficient prima facie evidence submitted by the applicants, vide notification
n0.06/35/2023-DGTR dated 21% March, 2024 published a public notice in the Gazette of India, Extraordinary,
initiating an anti-dumping investigation concerning imports of the subject goods from the subject country.

The Authority forwarded a copy of the public notice along with the questionnaires to the embassy of the subject
county in India, all known exporters, importers and users (whose details were made available by the applicants)
and gave them the opportunity to make their views known in writing in accordance with Rule 6(2) of the anti-
dumping rules.
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IV) The Authority provided a copy of the non-confidential version of the application to the known exporters and the
embassy of the subject country in accordance with Rule 6(3) of the anti-dumping Rules. A copy of the

application was also provided to the other interested parties, as requested.

V)  The Authority sent questionnaire to elicit relevant information to the following known producers/exporters in the

subject country in accordance with Rule 6(4) of the AD rules:

SN Producer/ Exporter
1. Dingsheng Aluminium Industries Hong Kong Trading
2. Dong Guan Kai Yuan Plastication Technology Co. Ltd.
3. Fengcheng Huagiang Machinery Co. Ltd.

4, Henan Mingtai Technology Development Co. Ltd.
5. Guangzhou Mywow Decor Co. Ltd.

6. Luoyang Longding Aluminium Industries Co. Ltd.
1. M Kunshan Aluminium Co. Ltd.

8. Shandong Mingda Packing Product Co. Ltd.

9. Jiangyin Bondtape Technology Corporation

10. Hugematic Industries Co. Ltd.

11. Jiangsu Dingsheng New Materials Joint-Stock Co. Ltd.
12. Jiangsu Fengyuan Aluminium Master Technology Co. Ltd.
13. Ms Zhengzhou Mingtai Industry Co. Ltd.

14, Peixian Fengyuan Import and Export Rade Co. Ltd.
15. Qingdao Donghai Aluminium Co. Ltd.

16. Shandong Deli Aluminium Technology Co. Ltd.
17. TJPFTZ L.X. International Trading Co. Ltd.

18. Victory Food Specialities FZE

19. Wuxi Myriad Corporation

20. Hebei North China Aluminium Co. Ltd.

21. Xiamen Kolysen Packaging Integration Co Ltd

22. Yunnan Haoxin Aluminum Foil Co. Ltd

23. Zhangzhou Banruo Import Export Co. Ltd.

24, Zhengzhou Mingtai Industry Co. Ltd.

25. Dingsheng Aluminium Industrial Co. Ltd.

26. Xiamen Xiashun Aluminium Foil Co. Ltd.

27. Jiangsu Alcha Aluminium Co. Ltd.

28. Arconic (Kunshan) Aluminium Products Co., Ltd

Vi) Following producers/exporters from the subject country have filed the exporter’s questionnaire response or made

any submissions:

SN

1.

ATEC New Material Industry Co. Limited

[PART I—SEC.1]

Responding Producer/ Exporter
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SN Responding Producer/ Exporter
2. Daching Enterprises Ltd.
3. Dingsheng Aluminium Industries (Hong Kong) Trading Co. Ltd.
4, Hangzhou Dingsheng Import and Export Co. Ltd.
5. Hangzhou Five Star Aluminium Co. Ltd.
6. Henan Mingsheng New Material Technology Co. Ltd.
7. Henan Mingtai Technology Development Co. Ltd.
8. Inner Mongolia Lian Shen New Energy Co. Ltd.
9. Jiangsu Dingsheng New Materials Joint Stock Co. Ltd.
10. Jiangsu Fengyuan Aluminium Master Technology Co. Ltd.
11. Jiangsu Zhongji Lamination Materials Co. (HK) Ltd.
12. Jiangsu Zhongji Lamination Materials Co. Ltd.
13. Kunshan Aluminium Co. Ltd.
14. Longding Global (Singapore) PTE Ltd.
15. Luoyang Longding Aluminium Industrial Co. Ltd.
16. Luoyang Wanji Aluminium Processing Co. Ltd.
17. Peixian Fengyuan Import and Export Trade Co. Ltd.
18. Shangdong Deli Aluminium Technology Co. Ltd.
19. Shanghai Sunho Aluminium Foil Co. Ltd.
20. Sunho New Materials Technology Co. Ltd.
21. Tetra Pak Beijing Company Limited
22. Tetra Pak Global Supply SA
23. Tetra Pak Jurong Pte Ltd.
24, Xiamen Xiashun Aluminium Foil Co. Ltd.

Vii) Questionnaires were also sent to the following known importers/users of the subject goods in India seeking
necessary information in accordance with Rule 6(4) of the AD Rules:

SN Importer/ User SN Importer/ User
1. | Ace Overseas 2. | Merino Industries Ltd.
3. | Aar Dee Industries 4. | Modern Laminators Pvt. Ltd.
5. | Ajanta Pack Mart Pvt Ltd 6. | Mohan Mutha Polytech Pvt. Ltd.
7. | ACG Pharmapack Pvt. Ltd. 8. | Montage Enterprises Pvt. Ltd.
9. | Aero Incorporation 10. | Montex Glass Fibre Ind Pvt. Ltd.
11. | Air India Ltd. 12. | Nagreeka Indcon Products Pvt. Ltd.
13. | DB International 14. | Nobel Chocolatz
15. | Alstone Industries Pvt. Ltd. 16. | Oswal Extrusion Ltd.
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SN Importer/ User SN Importer/ User
17. | Alufoil Products Pvt. Ltd. 18. | Parikh Packaging Pvt. Ltd.
19. | Alutech Packaging Pvt. Ltd. 20. | Polybond Insulation Pvt. Ltd.
21. | Ansapack Pvt. Ltd. 22. | Pragya Flexi Film Industries
23. | Asawa Insulation Pvt. Ltd. 24. | Printmann Offset Pvt. Ltd.
25. | Ashoka Tessiles 26. | Purity Flex Pack Ltd.
27. | Audax Protective Fabrics Pvt. Ltd. 28. | R S Foils Pvt. Ltd.
29. | Av Enterprises 30. | Radhika Exports Corporation
31. | Balaji Packaging Company 32. | Raheja Polymers & Chemicals
33. | Bilcare Ltd. 34. | Ram Kishore Nagarmal Marketing Pvt. Ltd.
35. | Essel Thermoware Pvt. Ltd. 36. | Raviraj Foils Ltd.
37. | Essel Propack Ltd. 38. | Rockdude Impex Pvt. Ltd.
39. | Futuristic Marketing Solutions 40. | Royal International
41. | G L SFilms Industries Pvt. Ltd. 42. | S L Packaging Pvt. Ltd.
43. | Gajra Glass Fibre Pvt. Ltd. 44, | Sanwariya Packaging Pvt. Ltd.
45, | Geep Industries India Pvt. Ltd. 46. | SAPL Steel LLP
47. | GK Enterprises Pvt. Ltd. 48. | Satnam Print N PAC
49. | Greenberry Foils India Ltd. 50. | Sharbin International
51. | Gujarat Polyfilms Pvt. Ltd. 52. | Shell N Tube Pvt. Ltd.
53. | Heena Roto Prints 54, | Shree Mahavir Sales Corporation
55. | Hind Foils LLP 56. | Shree Rama Multitech Ltd.
57. | Hind Global 58. | Siddhee Products Pvt. Ltd.
59. | Homemade Bakers India Ltd. 60. | Silver Foils Pvt. Ltd.
61. | Huhtamaki Ppl Ltd. 62. | Sipla Solutions
63. | Inox India Pvt. Ltd. 64. | SMV Impex
65. | International Traders 66. | SNS Overseas Pvt. Ltd.
67. | Jash Packaging Co. 68. | Sorich Foils Ltd.
69. | Flora Industries 70. | Sparsh Packagings Pvt. Ltd.
71. | International Traders 72. | Svam Toyal Packaging Industries Pvt. Ltd.
73. | Jindal India Ltd. 74. | Sri Venkateshwara Coil Mill Pvt. Ltd.
75. | Jupiter Laminators Pvt. Ltd. 76. | Sterlite Technologies Ltd.
77. | Kap Cones Pvt. Ltd. 78. | Super Packagings
79. | Kinjal Impex 80. | Suvjay Industries India LLP
81. | ITC Ltd. 82. | Synthiko Foils Ltd.
83. | Kanodia Technoplast Ltd. 84. | Tania Polyfilms Pvt. Ltd.
85. | KH Exports India Pvt. Ltd. 86. | TCPL Packaging Ltd.
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SN Importer/ User SN Importer/ User
87. | Kflex India Pvt. Ltd. 88. | ZAF Overseas LLP
89. | Kinjal Impex 90. | The Supreme Industries Ltd.
91. | Kuloday Udyog 92. | Thermal Engitech Pvt. Ltd.
93. | Mahavir Paper Trading Co. 94. | Thermoplast Pvt. Ltd.
95. | Lily Pins Pvt. Ltd 96. | Viva Composite Panel Pvt. Ltd.
97. | Mahesh Metalloys Pvt. Ltd. 98. | Trafomec India Pvt. Ltd.
99. | Malindi Retail Pvt. Ltd. 100.| Trendz International
101} Marudhar Industries Ltd. 102.| True Value International
103| Maruti Paper India Company 104, Uflex Ltd.
105] Masters India Pvt. Ltd. 106.| Unitech Enterprise Pvt. Ltd.
107| Mazda Agencies 108.| United Breweries Ltd.
109 Medicap Healthcare Ltd. 110.| U.P. Twiga Fiberglass Ltd.
111 Shrinath Rotopack Pvt. Ltd. 112.| Vishal Containers Ltd.

Viii) Following importers/user have filed the importer’s questionnaire response or made any submissions:

SN Responding Importer/user
1. Amcor Flexibles India Private Limited

2. Asawa Insulations Pvt Ltd

3. Caprihans India Ltd.

4, Dalfo Flexicap Pvt. Ltd.

5. Eminent Trade and Export Pvt. Ltd.

6. Indian Flexible Packaging & Folding Carton Manufacturers Association
7. Jewel Packaging P Ltd.

8. Jil Pack

9. Montage Enterprises Private Limited

10. Nagreeka Indcon Products (P) Ltd.

11. Paharpur Cooling Towers Limited

12. Paharpur 3P Pvt. Ltd.

13. Paramount Universal Pvt. Ltd.

14. Ram Kishore Nagarmal Marketing Pvt. Ltd.
15. Rockdude Impex Pvt. Ltd.

16. Silver Foils Pvt. Ltd.

17. Suvjay Industries India LLP

18. Tetra Pak India Pvt. Ltd.

19. UFLEX Limited

20. ACG Pharmapack Pvt. Ltd.
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iIX) The period of investigation for the purpose of the present investigation is 1% October, 2022 to 30" September,
2023 (12 months) (hereinafter referred to as the “period of investigation” or “POI”). The injury analysis period
included the period of investigation and the preceding years, 2019-20, 2020-21, 1%t April 2021- 30" September
22 (annualized).

X) The Authority vide para 7 of the initiation notification dated 21% March, 2024 granted an opportunity to the
interested parties to present their comments on the scope of the product under consideration and product control
number (PCN) within 15 days of initiation which ended on 5™ April., 2024. All the submissions made by the
interested parties with regard to the scope of the product under consideration or for the construction of PCN,
within the stipulated time period, were considered. Accordingly, the Authority vide notification dated 6™ June,
2024, proceeded to clarify the scope of the PUC and PCNs, as proposed in the initiation notification.

Xi) The Authority issued an economic interest questionnaire (EIQ) to all interested parties and the concerned

ministry. Response to EIQ has only been submitted by the domestic industry.

SN Responding Exporter/Importer
1. ATEC New Material Industry Co. Limited, Hong Kong
2. Dalfo Flexipack Pvt. Ltd.

3. Dingsheng Aluminium Industries (Hongkong) Trading Co. Limited
4, Eminent Trade & Export Pvt. Ltd.

5. Hangzhou Dingsheng Import & Export Co. Ltd.

6. Hangzhou Five Star Aluminium Co. Ltd.

7. Inner Mongolia Lian Sheng New Energy Material Co. Ltd.
8. Jiangsu Dingsheng New Materials Joint-Stock Co. Ltd.
9. Jiangsu Zhongji Lamination Materials Co. (HK) Limited
10. Jiangsu Zhongji Lamination Materials Co. Ltd.

11. Longding Global (Singapore) Pte Ltd.

12. Luoyang Longding Aluminium Industries Co. Ltd.

13. Nagreeka Indcon Products (P) Ltd.

14. Paramount Universal Pvt. Ltd.

15. Rockdude Impex Private Limited

16. Shandong Deli Aluminium Technology Co. Ltd.

17. Shanghai Sunho Aluminium Foil Co. Ltd.

18. Silver Foils Private Limited

19. Sunho New Materials Technology Co. Ltd.

20. Suvjay Industries India LLP

21. Tetra Pak Beijing Company Limited

22. Tetra Pak Global Supply SA

23. Tetra Pak India Pvt. Ltd.

24. Tetra Pak Jurong Pte Ltd.

Xii) The information provided by the interested parties on a confidential basis was examined with regard to the
sufficiency of such claims. On being satisfied, the Authority has accepted the confidentiality claims, wherever
warranted, and such information has been considered confidential and not disclosed to the other interested

[PART I—SEC.1]
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parties. Wherever possible, parties providing information on confidential basis were directed to provide
sufficient non-confidential version of the information filed on confidential basis.

Xiil) The Authority sought further information from the producers to the extent deemed necessary. The desk

verification of the data provided by the domestic industry was conducted to the extent considered necessary for
the purpose of the present investigation.

XiV) A list of all the interested parties was uploaded on the DGTR website along with the request to all of them to

email the non-confidential version of their submissions to all the other interested parties along with the
investigation team.

XV) The Non-Injurious Price (NIP) has been determined based on the cost of production and cost to make and sell the

XVi)

subject goods in India based on information furnished by the domestic producers on the basis of Generally
Accepted Accounting Principles (GAAP) and Annexure 111 to the Rules so as to ascertain whether anti-dumping
duty lower than the dumping margin would be sufficient to remove injury to the domestic industry.

The Authority has considered all the arguments raised and information provided by all interested parties up to
this stage, to the extent the same are supported with evidence and considered relevant to the present
investigation. The Authority will further examine the evidentiary documents submitted by the interested parties
subsequent to preliminary findings, which will form the basis for conclusions at the time of final findings.

XVIi) Wherever an interested party has refused access to or has otherwise not provided necessary information during

the course of the present investigation, or has significantly impeded the investigation, the Authority has recorded
its observation on the basis of the facts available.

XViii) *** in this preliminary finding represents information furnished by an interested party on confidential basis, and

XiX)
C.

so considered by the Authority under the Rules.
Exchange rate considered for the POI for conversion of USD to Indian Rupees is 1 USD = Rs. 83.21.
PRODUCT UNDER CONSIDERATION AND LIKE ARTICLE

7. The product under consideration (hereinafter also referred to as the “PUC”) as defined at the stage of initiation
was as follows:

2. The product under consideration in the present application is "aluminium foil" (hereinafter also referred to
as "subject goods" or "product under consideration” or "PUC"), excluding the following:

i. Aluminium foil below 5.5 microns from China PR for non-capacitor applications. Aluminium foil
for capacitors applications' below 5.5 microns is within the scope of the product under consideration.
This was specifically excluded in the anti-dumping duty investigation conducted on "aluminium foil 80
microns and below originating in or exported from China PR, Malaysia, Thailand and Indonesia."

ii. Ultra-Light Gauge Converted foil meant for use in insulation, spices packing' thermal fluid lines
covering and tea bags application - Ultra Light Gauge Converted foil is an aluminium foil having
thickness of 5.5 micron to 7 micron and is backed with kraft paper & scrim, or glass cloth, whether
plain or printed for use in insulation, spices packing, thermal fluid lines covering and tea bags
application.

iii. Etched or formed aluminium foils meant for electrolytic capacitor - Etched or formed aluminium
foils is aluminium foil meant to be used in the manufacture of electrolytic capacitor.

iv. Aluminium composite panel meant for facade cladding and signage applications - Aluminium
composite panel is a non-aluminium core (often PE) bonded between two thin layers of aluminium, for
use in facade cladding and signage.

V. Clad with compatible non clad aluminium foil - Clad with compatible non clad aluminium foil is a
corrosion-resistant aluminium sheet formed from aluminium surface layers metallurgically bonded to
high-strength aluminium alloy core material for use in engine cooling and air conditioner systems in
automotive industry; such as radiator, condenser, evaporator, intercooler, oil cooler and heater.

Vi. Aluminium foil for beer bottle - aluminium foil of 10.5 micron with rough surface and perforated
whether printed or not; to be used in beer bottle.
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Vil.

Viii. Adhesive tapes

iX. Colour coated aluminium foil

Aluminium-_manganese- silicon based and/ or clad aluminium- manganese silicon-based alloys,
whether clad or unclad- with post brazing yield strength greater than 35 MPA, falling under tariff
heading 7607 for use in heat exchangers including radiators, charge air coolers, condensers, oil
coolers, heater cores, evaporators, heat ventilation and air conditioning (HVAC) systems and parts
thereof.

8. Aluminium foil is used extensively for protection, storage, and preparation of foods and beverages. It is used
as a packaging material, for conservation and preservation of edible and food products.

9. The product under consideration is classified under subheading 7607 of the Customs Tariff Act. Imports of the
subject goods are entering into India under the following codes 76071190, 76072090, 76072010, 76071110,
76071999, 76071991, 76071995, 76071910, 76071994, 76071993 and 76071992. The customs classification
is indicative and is not binding on the scope of the product under consideration.

10. The applicants have proposed the following product control numbers (PCNs), in the application filed:

SN | Type of Foil Micron Range | Bare / Converted
1 Alu Alu Stock 45-60 Bare Foil
2 House Foil 8-22 Bare Foil
3 Light Gauge (LG) 7-<20 Bare Foil
4 Medium Gauge (MG) 20-60 Bare Foil
5 Semi Rigid Container (SRC) 30-80 Bare Foil
6 Ultra-Light Gauge Bare 55-<7 Bare Foil
7 Battery Foil 9-20 Bare Foil
8 Capacitor 45-20 Bare Foil
9 Any other Bare Foil (Not falling within 1-8) Bare Foil
10 Cigarette Foil <=7 Converted
11 House Foil Converted 8-22 Converted
12 SRC Converted 30-80 Converted
13 Medium Gauge (MG) Converted 20-60 Converted
14 Light Gauge (LG) Converted 7-<20 Converted
15 Battery Foil Converted 9-20 Converted
16 Alu Alu Converted/ laminated 45-60 Converted
Any other converted Foil
17 (Not falling within 10-16) Converted

11. The parties were requested to offer their comments on the PUC and propose PCNs, if any, within 15 days of
circulation of the non-confidential version of the application filed before the Authority.

12. The comments on the scope of PUC and PCN methodology were received from various interested parties after
the initiation notification was issued., A meeting was also held on 8th May 2024 to discuss the PUC and PCNs
with the interested parties.
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C.1 Views of the other interested parties

13. The following submissions have been made by the other interested parties with regard to the scope of the
product under consideration and like article:

a.

The PUC has been defined without any reference to the thickness of the product. There is overlapping of
scope of the PUC in this investigation with previous investigation.

The PUC scope is only upto 80 microns, as PCNs proposed have thickness ranging up to 80 microns,
and Tariff heading 7607 only includes Aluminium foil less than 200 microns. Further, foil above 80
microns already attracts duty after investigation on FRP, and should be excluded.

Present investigation is simply a re-investigation of the previous sunset review investigation, therefore,
foil below 5.5 and above 80 microns is not within the scope of the PUC. The same should be expressly
noted in the definition of the PUC by the Authority.

Further, ADD is already imposed on aluminium foil below 5.5 microns therefore, the present
investigation cannot cover this within its scope of the PUC.

In the original investigation “alu alu laminate” and “aluminium foil for capacitors application below 5.5
microns” were excluded. Since there is no change from the original investigation, these two should be
excluded.

Even if foil for capacitor is included, range for PCN should be 4.5-20 micron. If capacitor foil below 5.5-
micron foil is not within the scope, then PCN should be 5.5-20 micron.

Micron range for cigarette foil is mentioned as ‘<=7’. However, foil below 5.5 micron is already subject
to ADD. Therefore, PCN should be modified to “5.5-7 micron”.

Clad Aluminium fin strips is classified under 7606, and the PUC is classified under 7607. The thickness
of imported strip is between 0.23 mm — 0.30 mm (230 micron to 300 micron). Whereas as per customs
description of 7607, it includes thickness (excluding any backing) not exceeding 0.2 mm.

As per exclusions defined in the initiation notification, clad aluminium fin strips used for automotive
industry is already excluded. There is no domestic supply of this product, hence clarify that clad
aluminium fin strips is not included in the scope of the PUC. Alternately, modify clause 2(v) and (vii) of
initiation notification stating that this “clad aluminium fin strips” under heading 7606 used for
manufacture of fin tubes for use in steam condensers of dry cooling in industrial applications, is
excluded.

Alu alu foil stock (45-60 microns) as well as light gauge foil, should be excluded, as there is only one
supplier of the product in India. There is lack of capacity in India to fulfil demand of this product. The
quality being supplied by Indian producers is of sub-standard quality.

The product polyurethane coated aluminium foil (“PU coated aluminium foil””) with colour on either side
or both sides”, is not produced in India and has no substitutes. Indian producers are not equipped with
machinery for lacquer coating. The product being imported is priced substantially above the average
import price of aluminium foils. It is used for manufacturing insulated panels. Hence, the Authority has
been requested to exclude polyurethane coated aluminium foil with colour on either one side or both.

Micron ranges specified in PCN proposed at para 5, are limited and do not cover all possibilities for
certain products like house foil and SRC. A PCN should be created to include any micron range not
covered in the table, ensuring comprehensive coverage for transactions involving these products. For
example range proposed for SRC is only 30-80, whereas there can be other microns for SRC. Hence,
PCN should be devised to accommodate any range of micron other than 30-80 concerning SRC.

Aluminium foil of alloy grade 8021, is a special grade foil critical for pharmaceutical packaging due to
its unique properties. It has no substitute available for ensuring health and hygiene standards. Hindalco,
is the sole producer and meets only 30% of the domestic demand, falling short of quality standards.
Domestic converters require specific thickness and width which is not supplied by Hindalco. There is a
risk of monopoly, supply shortage, and medicine price hikes. Therefore, this should be excluded as it has
specialized application, there is demand-supply gap, limited imports, and potential impact on industry
and prices.
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n. In case of aluminium foil made from alloy AA8011 and AA8079, it has been argued that the domestic
industry is a mere converter of foil stock imported from China PR. The domestic industry converts foil
stock with minimal value addition, leading to price distortions in converted foils. Most of the pharma
customer products are registered with specific foil imported from particular supplier currently. Change in
raw material grade or manufacturing process is critical — direct impact on end user’s product. Unable to
switch to domestic product or offset additional costs.

0. Ultra-light gauge aluminium foil of 6.3 micron, should be excluded as the domestic industry does not
produce it and hence cannot claim injury. If included within scope, requested to prescribe reference price
form of duty even if fixed duty is recommended on other aluminium foil.

p. The domestic producers lack capacity and quality to fully satisfy demand. Imports of ultra-light gauge
aluminium foil from China PR are necessary until Hindalco's new capacity becomes operational, likely
post-2026.

g. The domestic producers fail to meet Tetra Pak's carbon emission standards due to coal-based energy
sources, unlike Chinese producers shifting towards renewable energy.

r.  PCN and the scope of the investigation should be used to determine only products which are produced
and sold by the applicants. Users often rely on imports when the Indian producers are unable to supply
specific material in adequate volume.

s.  Users rely on imports because the domestic industry focuses on large volume products and are not able
to cater to buyers of specific products with lower volumes. Scope of the PUC should be based on
products supplied in commercial volumes by the domestic industry during the POI.

C.2 Views of the domestic industry

The following submissions have been made by the domestic industry with regard to the scope of the product under
consideration and like article:

Scope of the PUC suggested in the application and subsequently notified in the notice of initiation, should be
continued, and kept as it is, there is no need for modification, whether enlargement or curtailment.

Definition of the PUC may explicitly refer to the range of thickness. As agreed by all parties during the
discussion, definition may be kept as “aluminium foil upto 80 microns, excluding aluminium foil below 5.5
micron for non-capacitor application”. Further, other products, as described above are also excluded. Only such
aluminium foil below 5.5 micron for non-capacitor application are excluded which are subject to measures
through final findings no. 6/21/2020- dated 18" June 2021.

As regards exclusion of “polyurethane coated aluminium foil with colour on either one side or both sides” and
confirming exclusion of “coated aluminium foil — either one side or both sides, irrespective of colour, shape or
coating”; the domestic industry has submitted that the same is already covered under clause (ix). However, the
Authority may provide specific clarification/confirmation.

In respect of exclusion of light gauge foil, the domestic industry has submitted that it is an established producer
of light gauge foil. The same has been part of scope of the PUC in previous investigations as well. Inclusion of
this product has never been contended by any party previously. Comments of respondent that the domestic
industry does not produce this product, a blatantly false statement. This request for exclusion is baseless and
devoid of any evidence.

As regards exclusion request for alu alu laminate, present investigation is a fresh investigation and scope of the
PUC is different from previous investigation. In the previous investigation, Indian industry was not producing
alu alu laminate. Several producers such as Alutech Packaging P. Ltd., and Green Berry Foils India Ltd., are now
producing it.

Similar to alu alu laminate, foils for capacitors were excluded from the scope of the PUC in the previous
investigation as the Indian industry was not producing it. In the present investigation, several Indian producers
are producing it. Accordingly, it has been included in the scope of the PUC. Further, as capacitor foil was
excluded from the investigation on “aluminium foil below 80 microns from Thailand, Malaysia, Indonesia and
China PR”. Therefore, capacitor foil below 5.5 micron from China PR is not attracting duty. Thus, thickness
range in the PCN defined for capacitor foil has been proposed as 4.5-20 micron.
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g. The domestic industry is in agreement with the submission on cigarette foil, that the PCN range suggested should
be amended to “5-.5-7”, as against proposed range of “below 7 microns”.

h.  The domestic industry has agreed to exclusion and specific clarification sought with regard to “clad aluminium
fin strips (Alloy 4343/3003-H24), and “polyurethane coated aluminium foil with colour on either side or both
sides”.

i.  As “alu alu foil stock” is produced and supplied by Hindalco industries Ltd., therefore they have made the
following submissions:

e Hindalco has competence to produce and sell substantial quality of alu alu stock/foil. Speculation regarding
monopolistic situation are unsubstantiated since Anti-Dumping Laws provides the sole producer with the
trade remedial measure i.e., imposition of anti-dumping duty. It encourages domestic producers to invest in
equipment and technology to meet user’s need, provides level playing field, ensures a fair price, and does
not prevent imports from any country.

e Demand-supply gap cannot be a factor for not imposing anti-dumping duty as it does not prevent the imports
but ensures the imports are fairly priced. Even otherwise, figures provided by interested party are not
accurate as demand shown is inflated and figures did not match Hindalco’s domestic sales and imports of
alu alu stock/foil.

o It has supplied alu alu stock/foil to various consumers such as interested party (UFLEX), and only a nominal
quantity of the said product was rejected due to quality issues out of the total supplies made to UFLEX.
Additionally, Hindalco referred to a catena of judgements by CESTAT as per which quality issues cannot
be a concern for not imposing anti-dumping duty.

C.3 Examination by the Authority

15. The product under consideration is manufactured from foil stock. Foil stock is produced by rolling ingot. In other
words, aluminium flat rolled products (FRP) are rolled further into foils. It may be rolled into foil or consumed as is,
or printed/laminated (also called backed) with paper, board, plastic or other packaging materials. Aluminium foils
may be printed either by the producers or by converters or by end consumers.

16. Aluminium foil is used for protection and storage of foods and beverages, pharmaceutical packaging etc. It is used as
a packaging material, for conservation and preservation of edible and food products. Aluminium foil is a hon-toxic
material. It is also a good thermal conductor and usually quite malleable. Major applications of aluminium foil are in
the following:

a. pharmaceuticals industry packing medicines
b. food industry for packing processed foods
c. cigarette industry for wrapping cigarettes
d. tobacco packing (Gutkha)
e. beer bottles.
17. The Authority considers as follows with regard to issues/exclusion requests raised by the interested parties.

18. Foil thickness - As regards contentions of other interested parties, that the definition of the PUC must define thickness
being covered, the Authority has revisited the definition and clarified the definition as “Aluminium foil upto 80
microns, excluding aluminium foil below 5.5 micron for non-capacitor application”.

19. Light gauge foil - As regards the exclusion sought on light gauge foil is concerned the Authority notes that there have
been multiple investigations on imports of aluminium foil. The position of Indian industry as producer of light gauge
foil is settled and undisputed. There are no claims corroborated with evidence in the present investigation to support
their request for exclusion. Therefore, the Authority does not agree with exclusion sought for this product.

20. “Alu alu laminate” and “aluminium foils for capacitors” - With respect to submissions alleging that “alu alu laminate”
and “aluminium foils for capacitors” should be excluded from the scope of PUC, as they had been excluded
previously as well, the Authority notes that the facts of the present investigation are not the same as the previous
ADD investigation on aluminium foil from China PR. In the previous investigation conducted by this Authority,
these products were excluded from the purview of the investigation, as the Indian industry was not producing these
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products at that point of time. However, since then, various new producers have started producing the subject goods.
Further, the production range by the existing producers has also enhanced. The Indian industry has now commenced
production and sales of these products.

21. Alu alu foil stock of thickness ranging from 45 — 60 microns — With regard to exclusion of “alu alu foil stock of
thickness ranging from 45 — 60 microns”, it is noted that admittedly, Hindalco industries Ltd (Hindalco) is
producing the like article within the said thickness range. And it has supplied the subject goods with similar
characteristics to the product imported into India. As per evidence submitted on record, Hindalco routinely supplies
this product to various other consumers including Uflex. It is noted that foreign producers can continue to bridge the
gap if any, so long as it is exported at un-dumped and/or non-injurious prices. It is also noted that this product has
been within the scope of the PUC in both the previous investigation on “aluminium foil 5.5 to 80 micron from China
PR”, and the ongoing mid-term review investigation on aluminium foil below 80 microns from Thailand.

22. Cigarette foil - Both, the applicants and other interested parties, are in agreement with the submission on modification
of micron range of cigarette foil. The Authority is also in agreement with the suggestion of the parties, and
accordingly the PCN range for cigarette foil has been amended to “5.5-7” vide Notification dated 06.06.2024, as
against “below 7 microns”, defined in the initiation notification.

23. Aluminium foil of alloy 8011, 8021 and 8079 - It is noted that aluminium foil from alloy 8021, is in fact “alu alu
stock™, and the Authority has already examined and addressed submissions herein above. As regards aluminium foil
of alloy 8011 and 8079, it is noted that in aluminium foil, majority of raw material is aluminium itself, alloys form
an insignificant portion in the chemistry of aluminium foil. Different producers, and different products use these
alloys interchangeably, by tweaking the chemistry to achieve certain characteristics. Therefore, parameters that are
to be achieved for any product type, and the alloys being used for it may vary from producer to producer. The
respondents made a fine distinction on certain alloys that may be of specific usage to a producer, and not a standard
specification/chemistry for a product type. The scope of investigation cannot be varied on such a fine distinction of
certain factors, such as alloys especially since the same is being interchangeably used by different producers for any
of the product types within the same PUC. Thus, there is no need for exclusion of aluminium foil of alloy 8011,
8021 and 8079.

24. Ultra- light gauge foil - With regard to exclusion sought of ultra- light gauge (ULG) foil, it is seen that the domestic
industry produces and sells ULG foil and hence there is no justification for exclusion of ULG Foil.

25. Ultra-light gauge aluminium foil of 6.3 micron - With respect to exclusion of ultra-light gauge aluminium foil of 6.3
micron produced by Hindalco, the Authority notes that the domestic producers are established producers of ULG of
various thicknesses, including 6.3 micron. Notwithstanding the same, exclusion request sought due to domestic
producers lacking capacity and quality to fully satisfy demand, cannot be accepted. As has already been noted herein
above, foreign producers can certainly fill the gap in the country by bringing the product at a fair price. Moreover, as
has been admitted by the party in their submissions, capacities in India are being expanded and will be operational in
near future.

26. After thorough examination of the various comments on the scope of the PUC and the PCN methodology that were
received from the interested parties as well as the domestic industry after the PUC-PCN hearing held on 8" May
2024, the Authority clarified the scope of the PUC and the PCN methodology and the notify the same vide
notification (hereinafter referred to as the “Scope Notification™) dated 6™ June 2024, is as follows:

The product under consideration in the present application is "aluminium foil upto 80 micron, excluding
aluminium foil below 5.5 micron for non-capacitor application" (hereinafter also referred to as "subject
goods™ or "product under consideration" or "PUC"), excluding the following:

i.  Aluminium foil below 5.5 microns from China PR for non-capacitor applications- ‘aluminium foil
for capacitors applications' below 5.5 microns is within the scope of the product under consideration.
This was specifically excluded in the anti-dumping duty investigation conducted on "aluminium foil 80
microns and below originating in or exported from China PR, Malaysia, Thailand and Indonesia."

ii.  Ultra-light gauge converted foil meant for use in insulation, spices packing' thermal fluid lines
covering and tea bags application - Ultra light gauge converted foil is an aluminium foil having
thickness of 5.5 micron to 7 micron which is backed with kraft paper and scrim, or glass cloth,
whether plain or printed for use in insulation, spices packing, thermal fluid lines covering and tea
bags application.
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iii. Etched or formed aluminium foils meant for electrolytic capacitor - etched or formed aluminium
foils is aluminium foil meant to be used in the manufacture of electrolytic capacitor

iv. Aluminium composite panel meant for facade cladding and signage applications - Aluminium
composite panel is a non-aluminium core (often PE) bonded between two thin layers of aluminium, for
use in facade cladding and signage.

v. Clad with compatible non clad aluminium foil - Clad with compatible non clad aluminium foil is a
corrosion-resistant aluminium sheet formed from aluminium surface layers metallurgically bonded to
high-strength aluminium alloy core material for use in engine cooling and air conditioner systems in
automotive industry and industrial applications; such as radiator, condenser, evaporator, intercooler,
oil cooler and heater.

vi. Aluminium foil for beer bottle - aluminium foil of 10.5 micron with rough surface and perforated
whether printed or not; to be used in beer bottle.

vii. Aluminium-_manganese- silicon based and/ or clad aluminium- manganese silicon-based alloys,
whether clad or unclad- with post brazing yield strength greater than 35 MPA, falling under tariff
heading 7607 and 7606, for use in heat exchangers including radiators, charge air coolers,
condensers, oil coolers, heater cores, evaporators, heat ventilation and air conditioning (HVAC)
systems and parts thereof.

viii. Adhesive tapes

ix. Colour coated aluminium foil-either one side or both sides, irrespective of colour, shape or coating.

Xx.  Polyurethane coated aluminium foil- either one side or both sides, irrespective of colour, shape, or

coating.

SN | Type of Foil Micron Range Bare / PCN Codes
Converted

@ 1@ ®) (4) ®)
1 Alu Alu Stock/Foil 45-60 Bare Foil ASBF
2 House Foil/Home Foil 8-22 Bare Foil HFBF
3 Light Gauge (LG) 7-<20 Bare Foil LGBF
4 Medium Gauge (MG) 20-60 Bare Foil MGBF
5 Semi Rigid Container (SRC) 30-80 Bare Foil SRBF
6 Ultra-Light Gauge Bare 5.5-<7 Bare Foil UGBF
7 Battery Foil 9-20 Bare Foil BFBF
8 Capacitor 4.5-20 Bare Foil CFBF
9 *Any other Bare Foil (not falling within S.No.1-8) Bare Foil OFBF
10 | Cigarette Foil 5.5-7 Converted CFCF
11 | Alu Alu Converted / laminated 45-60 Converted ASCF
12 | House/home Foil Converted 8-22 Converted HFCF
13 | SRC Converted 30-80 Converted SRCF
14 | Medium Gauge (MG) Converted 20-60 Converted MGCF
15 | Light Gauge (LG) Converted 7-<20 Converted LGCF
16 | Battery Foil Converted 9-20 Converted BFCF
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SN | Type of Fail Micron Range Bare / PCN Codes
Converted
17 | Any other converted Foil (Not falling within S.No. Converted OFCF
10-16)

27. The product under consideration is classified under subheading 7607 of the customs Tariff Act. Imports of the subject
goods are entering into India under the following codes 76071190, 76072090, 76072010, 76071110, 76071999,
76071991, 76071995, 76071910, 76071994, 76071993 and' 76071992. The customs classification is indicative and
is not binding on the scope of the product under consideration.

28. The Authority notes that the like article produced by the domestic industry and the product under consideration
imported from the subject country is comparable in terms of physical and chemical characteristics, functions and
uses, product specifications, pricing, distribution and marketing, and tariff classification of the goods. The goods
produced by the domestic industry and imported from the subject country are like articles in terms of the Rules. The
two are technically and commercially substitutable. The Authority provisionally holds that the subject goods
produced by the domestic industry are like article to the product under consideration imported from the subject
country within the scope and meaning of Rule 2(d) of the Anti-dumping Rules.

D. SCOPE OF THE DOMESTIC INDUSTRY & STANDING

D.1 Views of the other interested parties

29. The following submissions have been made by the other interested parties with regard to the domestic industry and its
standing:

i. The six producers who constitute the domestic industry have been self-selected with no justification.
ii. No representative and conclusive assessment of injury is possible with the current domestic industry.
D.2 Views of the domestic industry
30. The applicants have made the following submissions with regard to the domestic industry and its standing:

i)  The application has been filed by M/s Hindalco Industries Ltd., M/s Shyam Sel & Power Ltd, M/s Shree
Venkateshwara Electrocast Pvt. Ltd., M/s Ravi Raj Foils Ltd., M/s GLS Foils Product Pvt. Ltd., and M/s LSKB
Aluminium Foils Pvt. Ltd.

ii)  Other domestic producers namely, ESS DEE Aluminium Ltd., Sparsh Industries Pvt. Ltd, SRF Altech Ltd. and
Trefoil Packaging Pvt Ltd. have communicated their support to the application filed.

iii) GLS first declared that it imported the product under consideration in the POI. However, it is clarified that such
declaration was an error. The imports by GLS were of aluminium flat rolled product (“FRP”), which is the raw
material used in making the PUC.

iv) The applicant companies have not imported the subject goods from the subject country.

V) The applicants production constitutes a ‘major proportion’ of the total Indian production and satisfies the
requirements of Rule 2(b) and Rule 5(3) of the AD Rules.

D. 3 Examination by the Authority
31. Rule 2(b) of the AD Rules defines the domestic industry as under:

"(b) "domestic industry " means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes a
major proportion of the total domestic production of that article except when such producers are related to
the exporters or importers of the alleged dumped article or are themselves importers thereof in such case the
term ‘domestic industry ' must be construed as referring to the rest of the producers"

32. The present application has been filed by M/s Hindalco Industries Ltd., M/s Shyam Sel & Power Ltd, M/s Shree
Venkateshwara Electrocast Pvt. Ltd., M/s Ravi Raj Foils Ltd., M/s GLS Foils Product Pvt. Ltd., and M/s LSKB
Aluminium Foils Pvt. Ltd.
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M/s GLS Foils Product Pvt. Ltd. initially declared self-imports of the subject goods from subject country and later
clarified that the declaration was incorrect. It imported aluminium flat rolled product (“FRP”), which is the raw
material of the subject goods. Its related parties, namely, GLS Elopak Private Limited and GLS Films Industries
Private Limited have imported the subject goods. Details of such imports has been provided and have been
independently examined from the DG Systems data. It is noted that the imports made by the related parties is
miniscule and insignificant in absolute and relative terms. Thus, the Authority notes that since the imports are
negligible, it does not affect the eligibility of the applicant company to be treated as “domestic industry” in terms of
ADD Rules.

The remaining applicant companies have not imported the subject goods and are neither related to an importer or
exporter thereof.

The application filed by the above mentioned six companies has been supported by the following companies:
I.  ESS DEE Aluminium Ltd.
ii.  Sparsh Industries Pvt. Ltd
lii.  SRF Altech Ltd.
IV.  Trefoil Packaging Pvt Ltd.

The Authority sent communication to other domestic producers informing them about the initiation of such
investigation. However, no response has been received from these other producers. Further, no evidence has been
brought on record by the other interested parties to show that other domestic producers are not suffering injury.

In view of the information on record and issues examined as above, the Authority provisionally determines that the
applicant companies constitute “domestic industry” within the meaning of the Rule 2(b) of Anti-Dumping Rules. It
is further noted that the production by the applicants account for a major proportion in total Indian production. The
application thus, satisfies the criteria of standing in terms of Rule 5(3) of the ADD Rules.

E. CONFIDENTIALITY

E.1 Views of the other interested parties

None of the other interested parties have made any submissions with regard to confidentiality.

E.2 Views of the domestic industry

The following submissions have been made by the domestic industry with regard to confidentiality:

) Many respondents have not disclosed affiliated companies, names of shareholders, details of the company such
as telephone and fax numbers.

i) Sample domestic and export sales documents have been undisclosed. While documents itself may be
confidential, the list of documents submitted has not been disclosed.

E.3 Examination by the Authority

The Authority made available the non-confidential version of the information provided by the various parties to all the
other interested parties as per Rule 6(7).

With regard to confidentiality of the information, Rule 7 of the Rules provides as follows:
“7. Confidential Information:

(1) Notwithstanding anything contained in sub-rules (2), (3) and (7) of rule 6, sub-rule (2) of rule 12, sub-rule
(4) of rule 15 and sub-rule (4) of rule 17, the copies of applications received under sub -rule (1) of rule 5, or
any other information provided to the designated authority on a confidential basis by any party in the course of
investigation, shall, upon the designated authority being satisfied as to its confidentiality, be treated as such by
it and no such information shall be disclosed to any other party without specific authorization of the party
providing such information.

(2) The designated authority may require the interested parties providing information on confidential basis to
furnish nonconfidential summary thereof and if, in the opinion of a party providing such information, such
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information is not susceptible of summary, such party may submit to the designated authority a statement of
reasons why summarisation is not possible.

(3) Notwithstanding anything contained in sub-rule (2), if the designated authority is satisfied that the request
for confidentiality is not warranted or the supplier of the information is either unwilling to make the
information public or to authorize its disclosure in a generalized or summary form, it may disregard such
information.”

The information provided by the interested parties on confidential basis was examined with regards to sufficiency of
such claims. On being satisfied, the Authority has accepted the confidentiality claims, wherever warranted and such
information has been considered confidential and not disclosed to the other interested parties. Wherever possible, the
parties providing information on confidential basis were directed to provide sufficient nonconfidential version of the
information filed on confidential basis. The Authority also notes that all interested parties have claimed their
business-related sensitive information as confidential.

F. MISCELLANEOQUS ISSUES

A large number of producers and exporters of the subject goods from China PR submitted questionnaire responses. In
view of large number of producers & exporters, the Authority decided to resort to sampling in the present
investigation in accordance with the provisions of Rule 17(3). Based on the questionnaire responses filed before the
Authority, the following three companies were chosen for individual dumping margin determined. The Authority
vide email dated 13" August 2024, notified the interested parties of the selection of following three companies and
their associated exporters and affiliated producers/exporters as for determination of individual dumping margin. The
Authority also informed the interested parties that these producers alongwith their associated exporters were
proposed to be considered for determination of individual dumping margin. The selection was done on the basis of
the largest percentage of the volume of exports to India from China PR during the investigation period, and
considering number of producers that can be investigated for individual determination of dumping margin. The
Authority also, invited comments from the interested parties with regard to selection of sampled producers, and
comments received were taken into account for the purpose of determining sampled producers/exporters from
subject country.

F.1 Views of the other interested parties
The submissions made by the interested parties are briefly as under

) Jiangsu Fengyuan Aluminium Master Technology Co. Ltd. requested that the company should be included in
the list of sampled producers, as it has exported a maximum quantity representing a 4% share of the total
subject imports and is the only exporter that has supplied ultra-light gauge bare aluminium foil in the POI.

i) Jiangsu Zhongji Lamination Materials Co. Ltd. and Xiamen Xiashun Aluminium Foil Co. Ltd. requested that
these companies along with their related companies and associated exporters be included in the list of sampled
producers.

iii)  Henan Mingsheng New Material Technology Co. Ltd. requested its inclusion on the ground that its related
entity has filed a questionnaire response.

iIV)  Rule 17(3) allows selection of ‘reasonable number’ of interested parties as sampled producers and limiting the
present investigation to only 3 sampled producers is unnecessary.

V) In the past, the Authority has chosen 10 producers to be sampled in cases such as Jute products viz.- Jute
Yarn/Twine (multiple folded/cable and single), Hessian fabric, and Jute sacking bags from Bangladesh and
Nepal, as well as Solar Cells whether or not assembled in modules from China PR, Taiwan, and Malaysia.

Vi)  Zhongji Group and Xiashun Group contended that subject goods supplied by them are different from the
ordinary aluminium foil supplied by other producers from the subject country, as these companies have
supplied specialised aseptic foil.

Vii) The Authority should consider not just export volume but also the nature of the product or product type
exported to India.

Vviii) Only few global suppliers such as Zhongji Group and Xiashun Group can deliver aluminium foil with the
required specifications. Consumers require ultra-light gauge aluminium foil of 6.3 microns and 9 microns with
width of upto 1650 mm as well as comply with further technical requirements.



[¢TRT |—@ue 1] T T TSI © T 65

iX)

X)

Xi)

Xii)
Xiii)
Xiv)

XV)

XVi)

XVii)

XViii)

XiX)

XX)
XXI)

XXii)

The domestic industry in India has limitations and is unable to fulfil the requirements of the consumers. The
Respondents will be at a disadvantage if not granted an individual dumping margin.

Second proviso to Rule 17(3) of the AD Rules provides for the possibility of determining individual dumping
margins for producers who are not sampled if such examination is not burdensome and if such producer has
submitted the necessary information.

No request for sampling was made by the applicants at the time of application, neither did the initiation
notification contain any request for filing of quantity and value information by the exporters for sampling
purposes.

The decision to carry out sampling is not based on any request filed by the domestic industry and is
unreasonable and belated.

Substantial volume of the PUC exported by Kunshan Aluminium Co. Ltd. and hence if not included in the
sampled group, will be unrepresentative of total imports.

The Authority is requested to verify and document the range of PCNs exported by each sampled entity, to
ensure that the product categories within the PUC is not inadvertently excluded or underrepresented.

CIF prices of Kunshan Aluminium Co. Ltd. is more than the average CIF value of imports reported by the
domestic industry and hence substantiates that sampling will be detrimental to the interests of the non-sampled
producers/ exporters.

Due to low priced exports of sampled producers/exporters, there will be higher dumping margins, leading to
higher duties. Importers and users will have to bear the burden of existing duties on imports of FRP as well as
the subject goods.

Authority in the recently concluded case on Resin Bonded Thin Wheels from China PR didn’t carry out
sampling even with 28 responding producers/exporters and there is no undue burden on the Authority.

Dingsheng Group should form part of sampled group as the volume of exports is high, and that of Jiangsu
Dingsheng New Materials Joint Stock Co. Ltd. alone is higher than some of the sampled producers.

The Authority in the past in the case of solar cells and glazed/unglazed porcelain/ vitrified tiles has considered
related producers along with associated exporters/ traders as a single entity for the purpose of sampling.

Duties have been in force for an elongated period of time through various investigations.

Since the Ministry of Finance did not impose duties in the last sunset review investigation on aluminium foil,
no fresh recommendation is to be issued for another five years. If such recommendation is issued, this will
indicate disregard for the decision of the Ministry of Finance and will lead to uncertainty and unpredictability
in international trade.

Trade remedy measures are meant to be temporary and if measures are imposed in the present investigation,
measures would effectively be permanent.

F.2. Views of the domestic industry

45. The following submissions have been made by the domestic industry:

14 companies have filed questionnaire responses as per the interested party list, which is a high humber to
permit individual determination.

Given low volumes of exports by certain parties, it is obvious that their product profile and exports pattern is
not representative of exports into India, in terms of both product profile and time period.

In the past, Chinese producers who have had negligible export volumes in the POI, after getting individual
lower duty, increased the supply to the Indian market.

Global norm in sampling is to consider at most three companies:

a. In ceramic tiles from India, Europe originally considered two companies and refused to extend
sampling size to three companies even following aggressive representations from the company at
number 3.
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b. In wood pulp from Canada, the MOFCOM refused to individually determine dumping margin for
the company at number 3 even though the companies in the first three places were exporting almost
equal volume.

c. In ceramic tiles and sanitarywares, the GCC sampled three companies while keeping a reserve of 2
companies, as is the standard of practice in the GCC.

d. The USA considers more than two companies as ‘unduly burdensome’. In the matter of quartz
surface from India, out of 50 companies considered, investigation and determination of dumping
margin was carried out only for two companies, the results of which were extended to the others.

v. Filing of questionnaire response on voluntary basis cannot be grounds to determine individual dumping
margin.

vi. Exports of niche grade or special products cannot be grounds for inclusion in the sampled group as such
supply would indicate that the response and the data of the company would not be representative of the
responding companies and imports from China PR.

F.3 Examination by the Authority

46. The Authority considers that there are a large number of producers from China PR who have filed questionnaire
responses.

47. Following producers/exporters have filed questionnaire response in this investigation:
i.  Dingsheng Aluminium Industries (Hong Kong) Trading Co. Ltd.
ii.  Jiangsu Dingsheng New Materials Joint Stock Co. Ltd.
iii.  Hangzhou Five Star Aluminium Co. Ltd.
iv.  Hangzhou Dingsheng Import and Export Co. Ltd.
v.  Inner Mongolia Lian Shen New Energy Co. Ltd.

vi.  Jiangsu Zhongji Lamination Materials Co. Ltd.

vii.  Jiangsu Zhongji Lamination Materials Co. (HK) Ltd.

viii.  Luoyang Longding Aluminium Industrial Co. Ltd.

iXx. Longding Global (Singapore) PTE Ltd.
X.  Sunho New Materials Technology Co. Ltd.

xi.  Shanghai Sunho Aluminium Foil Co. Ltd.

xii.  Shangdong Deli Aluminium Technology Co. Ltd.

xiii.  ATEC New Material Industry Co. Limited
xiv.  Tetra Pak Beijing Company Limited

xv.  Tetra Pak Global Supply SA
xvi.  Tetra Pak Jurong Pte Ltd.

xvii.  Xiamen Xiashun Aluminium Foil Co. Ltd.
xviii.  Daching Enterprises Ltd.

xix.  Peixian Fengyuan Import and Export Trade Co. Ltd.

xX.  Jiangsu Fengyuan Aluminium Master Technology Co. Ltd.
xxi.  Henan Mingsheng New Material Technology Co. Ltd.
xxii.  Henan Mingtai Technology Development Co. Ltd.

xxiii.  Luoyang Wanji Aluminium Processing Co. Ltd.

xxiv.  Kunshan Aluminium Co. Ltd
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Since the number of producers who have filed response is high, the case has been analysed whether the Authority
should resort to sampling of foreign producers in order to determine individual dumping margin.

It is noted that while the Authority shall determine individual dumping margin in respect of all those
producers/exporters who have filed questionnaire responses, in a situation where a large number of producers/
exporters have filed questionnaire responses, the Authority may resort to sampling by limiting the response to a
limited number of producers. The Rules provides as follows in this regard.

17(2)(iv) The designated authority shall determine an individual margin of dumping for each
known exporter or producer concerned of the article under investigation:

Provided that in cases where the number of exporters, producers, importers or types of articles
involved are so large as to make such determination impracticable, it may limit its findings either
to a reasonable number of interested parties or articles by using statistically valid samples based
on information available at the time of selection, or to the largest percentage of the volume of the
exports from the country in question which can reasonably be investigated, and any selection, of
exporters, producers, or types of articles, made under this proviso shall preferably be made in
consultation with and with the consent of the exporters, producers or importers concerned :

Provided further that the designated authority shall, determine an individual margin of dumping
for any exporter or producer, though not selected initially, who submit necessary information in
time, except where the number of exporters or producers are so large that individual examination
would be unduly burdensome and prevent the timely completion of the investigation.

The Authority considered the volume of exports by the responding producers/exporters. The Authority also considered
exports made by affiliated producers/exporters. It is seen that after considering exports made by these producers
either directly or through related or unrelated traders and exports made by the Chinese producers who are related to
these producers that the companies who were notified as sampled companies command the highest volume of
exports to India.

As regards the contention that the Authority has undertaken individual determination of dumping margin for much
larger number of producers or exporters in the past in other investigation, the Authority notes that the fact that a
large number of producers were investigated in the past does not imply that the Authority is barred from resorting to
sampling in the present case.

As regards the request for inclusion of exporters who supplied the goods produced by sampled producers, it is
clarified that the Authority has included all those companies who are exporters of the good produced by the sampled
companies.

As regards the request for inclusion of producers who are affiliated to the sampled producer, it is clarified that the
Authority has included all those companies who are affiliated producers of the sampled company.

As regards the request for inclusion on the grounds that the company has supplied speciality products or the product
profile forming part of the sample should be comprehensive, the Authority notes that there is no such obligation
under Rule 17(3).

The Authority notes that the fact of supply of a speciality grade does not justify inclusion of such company for
individual determination. Further, the Authority has specified a PCN. So long as a product type falls within a PCN
and the domestic industry has supplied the same, it is not established that the imported product was speciality
product.

It is noted that the sampling rules in particular allows the Authority to limit individual determination to a number of
product types. This implies that it is not necessary that the Authority considers a sample in such a manner that all the
products supplied to India get included within the sample. In fact, any such contention implies that the Authority
cannot resort to sampling by considering limited number of product types. However, Rule 17 in particular allows the
Authority to limit individual determination to limited number of product types.

In view of the above, it is considered that number of producers/ exporters from China PR is unduly large to permit
individual determination of dumping margin. Further, it is considered that the number of producers for individual
determination should be restricted to only three producers, and all their associated exporters. Accordingly, the
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Authority confirms that individual determination of dumping margin and injury margin has been limited to
following companies and their associated/affiliated producers/exporters.

a. Sunho New Materials Technology Co. Ltd.
b. Henan Mingtai Technology Development Co. Ltd
c. Dingsheng Group

58. The Authority notes that the submission of Dingsheng Group stating that the volume of exports is higher than some of
the sample producers. The export volume has been re-examined; it was found that there was export of the subject
goods produced by other related producers of Dinsheng Group which were not accounted in the earlier
determination for sampling purpose.

59. Accordingly, the Authority has accorded individual dumping margins to all the sampled producers. For the non-
sampled producers, weighted average dumping margin of the sampled producers has been accorded. The non-
sampled producers are as under:

i Jiangsu Zhongji Lamination Materials Co. Ltd.
ii. Luoyang Longding Aluminium Industrial Co. Ltd.
iii.  Shangdong Deli Aluminium Technology Co. Ltd.
iv. Xiamen Xiashun Aluminium Foil Co. Ltd.
v.  Jiangsu Fengyuan Aluminium Master Technology Co. Ltd.
Vi. Luoyang Wanji Aluminium Processing Co. Ltd.
Vii. Kunshan Aluminium Co. Ltd.

60. Some of the exporters has contended that they should have also been selected in the sample, the Authority notes that
'sampling’ provision, authorizes the Authority to 'limit their examination' in one of two ways: (i) 'to a reasonable
number of interested parties or products by using samples which are statistically valid on the basis of information
available at the time of the selection', or (ii) 'to the largest percentage of the volume of the exports from the country
in question which can reasonably be investigated. The Authority as per information available on record has selected
the three (3) producers along with their associated exporters for determination of individual dumping margin, on the
basis of the largest percentage of the volume of the exports to India from China PR during the investigation period.
Further there is no requirement under the Rules that any particular threshold percentage will demonstrate that the
volume of exports accounted for by the selected producers is ‘representative’ of anything. Thus, the Authority
provisionally selected the three producers along with their associated exporters for determination of individual
dumping margin.

61. As regards the argument that antidumping duties should not be imposed when the Ministry of Finance had not
extended the duties in the sunset review investigation, the Authority notes that there is no legal basis for such a
claim. It is noted that the present investigation is a fresh antidumping investigation, covering different period as
considered in the sunset review investigation. The AD Rules does not provide for a cooling off period in which an
aggrieved party is not allowed to apply for trade remedial measures. There is no legal basis for the argument of the
interested parties that by undertaking the present investigation, the Authority will be disregarding the decision of the
Ministry of Finance. The Authority has initiated the subject investigation after prima facie satisfaction that cessation
of measures on China PR has led to increase in imports and are causing material injury to the domestic industry
having regard to the Customs Tariff Act and Antidumping Rules.

G. ASSESSMENT OF DUMPING AND DETERMINATION OF NORMAL VALUE, EXPORT PRICE AND
DUMPING MARGIN

G.1 Views of the other interested parties

62. Following submissions have been made by other interested parties with regard to the normal value, export price and
dumping margin:

1) Averaging out the individual dumping margin of each PCN will lead to false results as the price of certain kinds
of technical foil is on the higher side due to its quality and performance. In case of heavy difference, item wise
dumping margin should be considered.
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G.2 Views of the domestic industry

63. The following submissions have been made by the domestic industry with regard to normal value, export price and
dumping margin:

i)

i)

ii)

vi)

vii)

China PR should be considered a non-market economy, in line with the position taken by the Authority in
previous cases, and by the investigating authorities in other countries. Chinese producers' cost and price cannot
be relied upon for determination of normal value.

The Authority shall follow Para 1 — 6 of Annexure | for the determination of normal value only if the responding
Chinese companies establish that their costs and price information is such that individual normal value and
dumping margin can be determined. If the responding Chinese companies are not able to demonstrate that their
costs and price information can be adopted, the Designated Authority shall reject the claim of individual
dumping margin.

Paragraph 1 to 6 of Annexure | of the Rules does not apply for computation of normal value for imports from
China PR, unless a producer/exporter shows with sufficient evidence that he is operating under market economy
conditions. As a result, normal value for China PR has to be determined in terms of Para 7 of Annexure | of the
Rules.

Chinese producers are required to be treated as companies operating under non-market economy environment
and the Authority may proceed to determine the normal value on the basis of Para 7 of Annexure-I.

Lastly, the applicants also calculated normal value based on estimate of cost of production i.e. considering the
costs of the domestic industry in India, duly adjusted to include selling, general and administrative costs of the
domestic industry by adding reasonable profits, after addition for selling, general and administrative expenses
and reasonable profits.

Export price has been determined considering the volume and value of imports for the proposed period of
investigation as per data procured from market intelligence sources in view of non-availability of DGCI&S data.
Price adjustments have been claimed on a conservative basis for the purpose of fair comparison.

Considering the normal value calculations suggested, the dumping margins have been calculated. The dumping
margins so calculated are not just above the de-minimis level but also quite significant.

G.3 Examination by the Authority

64. Under Section 9A(1)(c) of the Act, normal value in relation to an article means:

i. the comparable price, in the ordinary course of trade, for the like article when meant for consumption
in the exporting country or territory as determined in accordance with the rules made under sub-
section (6); or

ii. when there are no sales of the like article in the ordinary course of trade in the domestic market of the
exporting country or territory, or when because of the particular market situation or low volume of the
sales in the domestic market of the exporting country or territory, such sales do not permit a proper
comparison, the normal value shall be either-

(a) comparable representative price of the like article when exported from the exporting country or
territory or an appropriate third country as determined in accordance with the rules made under sub-
section (6); or

(b) the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the rules
made under sub-section (6):

Provided that in the case of import of the article from a country other than the country of origin and
where the article has been merely transhipped through the country of export or such article is not
produced in the country of export or there is no comparable price in the country of export, the normal
value shall be determined with reference to its price in the country of origin.

65. The Authority sent questionnaires to the known producers/exporters from the subject country, as well as to the
appropriate diplomatic representative advising them to provide information in the form and manner prescribed by
the Authority within the prescribed time limit.

66. The normal value and export price for all producers/ exporters from the subject country have been determined as
below.
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G.3.1 Normal value
67. Article 15 of China's Accession Protocol in WTO provides as follows:

"Article VI of the GATT 1994, the Agreement on Implementation of Article VI of the General Agreement on Tariffs
and Trade 1994 ("Anti-Dumping Agreement") and the SCM Agreement shall apply in proceedings involving imports
of Chinese origin into a WTO Member consistent with the following:

"(a) In determining price comparability under Article YI of the GATT 1994 and the Anti-Dumping Agreement, the
importing WTO Member shall use either Chinese prices or costs for the industry under investigation or a
methodology, that is not based on a strict comparison with domestic prices or costs in China based on the following
rules:

(i) If the producers under investigation can clearly show that market economy conditions prevail in the
industry producing the like product with regard to the manufacture, production and sale of that product, the
importing WO Member shall use Chinese prices or costs for the industry under investigation in determining
price comparability;

(ii) The importing WTO Member may use a methodology that is not based on a strict comparison with domestic
prices or costs in China if the producers under investigation cannot clearly show that market economy
conditions prevail in the industry producing the like product with regard to manufacture, production and
sale of that product.

(iii) In proceedings under Parts I, 11l and V of the SCM Agreement, when addressing subsidies described in
Articles 14(a), 14(b), 14(c) and 14(d), relevant provisions of the SCM Agreement shall apply; however, if
there are special difficulties in that application, the importing WTO Member may then use methodologies
for identifying and measuring the subsidy benefit which take into account the possibility that prevailing
terms and conditions in China may not always be available as appropriate benchmarks. In applying such
methodologies, where practicable, the importing WTO Member should adjust such prevailing terms and
conditions before considering the use of terms and conditions prevailing outside China.

(iv) The importing WTO Member shall notify methodologies used in accordance with subparagraph (a) to the
Committee on Anti-Dumping Practices and shall notify methodologies used in accordance with
subparagraph (b) to the Committee on Subsidies and Countervailing Measures.

(v) Once China has established, under the national law of the importing WTO Member, that it is a market
economy, the provisions of subparagraph (a) shall be terminated provided that the importing Member's
national law contains market economy criteria as of the date of accession. In any event; the provisions of
subparagraph (a)(ii) shall expire 15 years after the date of accession. In addition, should China establish,
pursuant to the national law of the importing WTO Member, that market economy conditions prevail in a
particular industry or sector, the nonmarket economy provisions of subparagraph (a) shall no longer apply
to that industry or sector. "

68. The applicants have relied upon Article 15(a)(i) of China's the Accession Protocol as well as para 7 of the Annexure .
The applicants have claimed that producers in China PR must be asked to demonstrate that market economy
conditions prevail in their industry producing the like product with regard to the manufacture, production and sale of
the product under consideration. It has been stated by the applicants that in case the responding Chinese producers
are not able to demonstrate that their costs and price information are market-driven, the normal value should be
calculated in terms of provisions of Para 7 and 8 of Annexure- | to the Rules.

69. It is noted that while the provision contained in Section 15 (a)(ii) has expired on 11.12.2016, the provision under
Article 2.2.1.1 of WTO Anti-dumping Agreement read with the obligation under Section 15(a)(i) of the Accession
Protocol require criterion stipulated in paragraph 8 of Annexure | of the Rules to be satisfied through the
information/data to be provided in the supplementary questionnaire on claiming market economy treatment.

70. At the stage of initiation, the Authority proceeded as per the information made available by some of the domestic
producers on the cost of production of the subject goods with due addition of SGA and profits. Upon initiation, the
Authority advised the producers/ exporters in China PR to respond to the notice of the initiation and provide
information relevant to the determination of their market economy status. The Authority sent copies of the
supplementary questionnaire to all the known producers/ exporters for rebutting the presumption of a non-market
economy in accordance with criteria laid down in Para 8(3) of Annexure-I to the Rules and furnish relevant detailed
information. The Authority also requested the Government of China PR to advise the producers exporters in China
PR to provide the relevant information.
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71. None of the exporters/producers contested the non-market economy status of China. Thus, in view of the above
position and in the absence of rebuttal of the non-market economy presumption by any Chinese exporting company,
the Authority considers it appropriate to treat China PR as a non-market economy country in the present
investigation and proceeds with para 7 of Annexure-l to the Rules for determination of normal value in case of
China PR

72. Para 7 of Annexure | of the Rules reads as under:

In case of imports from non-market economy countries, normal value shall be determined on the basis of the
price or constructed value in the market economy third country, or the price from such a third country to
other countries, including India or where it is not possible, or on any other reasonable basis, including the
price actually paid or payable in India for the like product, duly adjusted, if necessary, to include a
reasonable profit margin. An appropriate market economy third country shall be selected by the designated
authority in a reasonable manner, keeping in view the level of development of the country concerned and
the product in question, and due account shall be taken of any reliable information made available at the
time of selection. Accounts shall be taken within time limits, where appropriate, of the investigation made in
any similar matter in respect of any other market economy third country. The parties to the investigation
shall be informed without any unreasonable delay the aforesaid selection of the market economy third
country and shall be given a reasonable period of time to offer their comments.

73. Para 7 lays down a hierarchy for the determination of normal value and provides that the normal value shall be
determined on the basis of the price or constructed value in a market economy third country or the price from such a
third country to other countries, including India or where it is not possible, on any other reasonable basis, including
the price actually paid or payable in India for the like product, duly adjusted, if necessary, to include a reasonable
profit margin. Thus, the Authority notes that the normal value is required to be determined having regard to the
various sequential alternatives provided under para 7. There is no evidence of price or constructed value prevailing
in a market economy third country brought forward by any interested party. Apart from the subject country in the
present investigation, imports into India from other countries not attracting antidumping duties are low in volume.
Thus, imports into India from the market economy third country could not be considered for determination of
normal value.

74. Therefore, the Authority has determined the normal value for the subject imports in China PR as “price actually
payable in India” as stipulated in para 7 of Annexure — | to the AD Rules, 1995. It has been computed based on the
cost of production of the domestic industry, with reasonable addition for selling, general and administrative
expenses, and profits. The normal value so determined is given below in the dumping margin table.

G.3.2 Export Price
A) Dingsheng Group (Sampled)
M/s Jiangsu Dingsheng New Materials Joint-Stock Co. Ltd., (“Jiangsu Dingsheng”),
M/s Hangzhou Five Star Aluminium Co. Ltd., (“Hangzhou Five Star”)
M/s. Inner Mongolia Lian Sheng New Energy Material Co. Ltd. (“Inner Mongolia”)
M/s Dingsheng Aluminium Industries (Hong Kong) Trading Co. Ltd. (“Dingsheng HK”)
M/s Hangzhou Dingsheng Import and Export Co. Ltd. (“Dingsheng I&E”)

75. M/s Jiangsu Dingsheng New Materials Joint-Stock Co Ltd (“Jiangsu Dingsheng”), Inner Mongolia Lian Sheng New
Energy Material Co., Ltd (“Inner Mongolia”) and M/s Hangzhou Five Star Aluminium Co Ltd (“Hangzhou Five
Star”) are related companies engaged in manufacturing of the subject goods in China PR. Jiangsu Dingsheng, Inner
Mongolia and Hangzhou Five Star have exported the subject goods through related trading companies, M/s
Hangzhou Dingsheng Import & Export Co., Ltd (“Dingsheng I&E”) and M/s Dingsheng Aluminium Industries
(Hongkong) Trading Co., Limited (“Dingsheng HK”). Jiangsu Dingsheng has also exported some quantity of subject
goods directly to India. All the five companies, namely, Jiangsu Dingsheng, Inner Mongolia, Hangzhou Five Star,
Dingsheng I&E and Dingsheng HK have provided the relevant information in the prescribed exporters questionnaire
format along with relevant PCN wise information.

76. The Authority notes that Jiangsu Dingsheng New Materials Joint-Stock Co Ltd (“Jiangsu Dingsheng”) is a producer
and exporter of the subject goods from China PR. It has exported *** MT directly to India and *** MT indirectly
through Dingsheng I&E and *** MT indirectly through Dingsheng HK during the POI.
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Similarly, the Authority notes that Hangzhou Five Star Aluminium Co Ltd (“Hangzhou Five Star”) is a producer of
the subject goods from China PR. It has exported *** MT of the subject goods indirectly through Dingsheng I&E
and *** MT through Dingsheng HK during the POI. Further, Inner Mongolia have produced and exported *** MT
through Dingsheng HK during the POI. All these exports were made to unrelated customers in India.

The producers/exporters have claimed adjustments i.e. ocean freight, insurance, inland transportation, port and other
related expenses, bank charges and credit cost and the same have been provisionally allowed by the Authority for
the purpose of preliminary findings. However, the submissions made by the producers/exporters would further be
examined during the course of the investigation for the purpose of final findings. The ex-factory export price as
determined is given in the dumping margin table.

B) Sunho Group (Sampled)
M/s. Sunho New Materials Technology Co. Ltd. (“Sunho New Materials™)
M/s Shanghai Sunho Aluminum Foil Co. Ltd. (“Shanghai Sunho”)

Sunho New Materials and Shanghai Sunho are related producers of subject goods in China PR. Sunho New Materials
has exported the subject goods to unrelated customers in India through its related producer/exporter, Shanghai
Sunho. Shanghai Sunho has exported the subject goods directly to unrelated customers in India, including those
manufactured by itself and Sunho New Materials.

It is noted that during the POI, M/s Sunho New Materials Technology Co., Ltd. has produced and exported *** MT of
subject goods to unrelated customers in India through its related producer/exporter, Shanghai Sunho.

Shanghai Sunho has produced and exported *** MT of subject goods to unrelated customers in India directly.
Shanghai Sunho and Sunho New Materials have provided relevant PCN wise information in the prescribed exporter
questionnaire format.

It is also noted that Shanghai Sunho has exported minor quantities of subject goods to unrelated customers in India,
which were manufactured by other unrelated Chinese producers/exporters. These other unrelated Chinese
producers/exporters have not filed exporter questionnaire response. Therefore, the Authority has considered only
those export transactions to India which were manufactured by Shanghai Sunho and Sunho New Materials for
determining ex-factory export price and landed value.

The responding producers/exporters have claimed adjustments on account of ocean freight, insurance, inland
transportation, port and other related expenses, credit cost and bank charges which have been allowed by the
Authority for the purpose of preliminary findings subject to detailed verification. The ex-factory export price as
determined is given in the dumping margin table below.

The submissions made by the producer/exporter would further be examined during the course of the investigation for
the purpose of final findings. Accordingly, the net export price at ex-factory level has been determined after
allowing for the following adjustments- ocean freight, insurance, inland transportation, port and other related
expenses, credit cost, and bank charges. The net export price so determined is mentioned in the dumping margin
table below.

C) Mingtai Group (Sampled)
M/s. Henan Mingtai Technology Development Co. Ltd.
M/s. Henan Mingsheng New Material Technology Co. Ltd.

M/s. Henan Mingsheng New Material Technology Co. Ltd. (“Henan Mingsheng”) and M/s Henan Mingtai
Technology Development Co. Ltd. (“Mingtai Technology”) are producers and exporters in the subject country and
have exported the subject goods to India. Both producers/exporters have provided the relevant information in the
prescribed exporters questionnaire format.

As per the response filed by Henan Mingsheng, it is noted that it has produced and exported *** MT indirectly
through M/s Henan Mingtai Technology Development Co. Ltd. to India during the POI.

Similarly, it is noted that M/s Henan Mingtai Technology Development Co. Ltd. (“Mingtai Technology™”) has
produced and exported *** MT of subject goods directly to India during the POI.

The Authority has seen that the volume reported by the exporter and the volume reported in the DG Systems data is
comparable. The submissions made by the producer/exporter would further be examined during the course of the
investigation for the purpose of final findings. Accordingly, the net export price at ex-factory level has been
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determined after allowing for the following adjustments- ocean freight, insurance, inland transportation, port and
other related expenses, credit cost, and bank charges. The net export price so determined is mentioned in the
dumping margin table below.

a. Non-cooperating producers/exporters

The Authority has determined the export price for non-cooperating producers/ exporters from China PR after
considering the volume and value of imports based on data of the sampled producers. Adjustments have been
made for ocean freight, inland transportation, insurance, handling charges, commission, and bank charges. The
export price so determined is stated in the below — mentioned dumping margin table.

G.3.3 Determination of Dumping margin

The Authority has compared the PCN wise ex-factory export price to India with the corresponding PCN wise normal
value to determine the PCN wise dumping margin. The table below shows the weighted average ex-factory export
price, weighted average normal value and weighted average dumping margin of the producers after taking into
account the PCN exported to India during the POI.

Non-sampled cooperative cateqory of producers/exporters

The Authority has considered the weighted average dumping margin evaluated on the basis of individual dumping
margins for the producers/exporters of the sampled category. This weighted average dumping margin has been
accorded to the non-sampled category of producers/exporters of subject goods and has been mentioned in the table
mentioned below.

Dumping margin for related producers and Exporters

It is noted that in the subject investigation many cooperating producers and exporters are related to each other and
form a group of related companies. It has been a consistent practice of the Authority to consider related exporting
producers and exporters as one single entity for the determination of a dumping margin and thus to establish one
single dumping margin for them. This is in particular because calculating individual dumping margins might
encourage circumvention of antidumping measures, thus rendering them ineffective, by enabling related exporting
producers to channel their exports to India through the company with the lowest individual dumping margin.

In accordance with the above, related producers and exporters have been regarded as one single entity and attributed
one single dumping margin which was calculated on the basis of the weighted average of the dumping margins of
the cooperating related producers and exporters.

Considering the normal value and export price determined, as explained above, it is provisionally determined that the
dumping margin is more than the de-minimis limit prescribed under the Rules.

Dumping Margin Table

Normal value Export Dumpl_ng Dump!ng
Company price margin margin
USD/MT USD/MT USD/MT % Range

Henan Mingtai Technology Development
Co., Ltd

**k%x **k%k *kx **kx 20_30
Henan Mingsheng New Material
Technology Co. Ltd.
Sunho New Materials Technology Co. Ltd.

**k%k **k*k **k%k *kk 10_20
Shanghai Sunho Aluminum Foil Co. Ltd.
Jiangsu Dingsheng New Materials Joint-
Stock Co. Ltd.

*kx *kxk *k%k **kx 10_20
Inner Mongolia Lian Shen New Energy
Co. Ltd.
Hangzhou Five Star Aluminium Co. Ltd.
Non sampled cooperative producers faleie faleie faleie falaie 10-20
Non-Cooperative Producers/Exporters faleie faleie faleie falaie 50-60
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H.
H.1

EXAMINATION OF INJURY AND CAUSAL LINK

Submissions made by other interested parties

95. The following submissions were made by the other interested parties with regard to injury and causal link:

i)

v)

vi)

vii)

viii)

iX)

X)

xi)

xii)

xiii)

H.2

Cost of sales and selling price of the domestic industry increased in the POI. This increase has been substantial
for users.

PCN data shows that price decline has not occurred for products which are being imported. Product types of the
domestic industry is not directly competing with the imported products.

Price effects claimed by the domestic industry could be due to internal competition between the Indian producers
and not the landed price of the imports. The Authority should check price information of Indian producers to
gauge real reasons behind the price effect.

The domestic industry performed well on both price and volume parameters. Volume parameters like capacity,
capacity utilization, production, sale increased during the POI. There has been substantial growth in market share
and Indian users are waiting to buy from Indian producers. Capacity additions were also made during the POI
and in the immediate previous year.

The domestic industry’s profits did well at operational level. Cash profits were generated, and employment level
increased during the POI. The applicants have failed to show injury.

The Authority should consider a lower ROCE while calculation of NIP as the subject goods are widely used in
households. ADD driven inflation should be avoided in larger public interest.

The Authority should ensure that the import quantity of the nine items excluded from the PCN is deducted from
the total quantity of foil imported from China. Further ensure that the total quantity of imports is revised/reduced
when more items are excluded from the course of the investigation.

Quantity imported through EOU, SEZ and Advance Duty-Free License should be deducted as these imports do
not have to comply with BIS requirements.

Although the domestic industry has claimed heavy loss and grave injury, the same is not reflected in the petition.

Cost of sales of the domestic industry should have declined with the corresponding decline in raw material
prices.

Negative PBT is attributable to significant increase in depreciation and interest cost during the injury period and
not due to imports.

There is significant inter se competition between the domestic producers as the number of producers have
increased as compared to the sunset review investigation.

The domestic industry has effectively requested that material retardation as well as material injury be assessed as
out of 6 producers in the domestic industry, four are new. The Authority cannot conduct assessment of material
injury as well as material retardation as it would be inherently contradictory.

Submissions made by the domestic industry

96. The following submissions were made by the domestic industry with regard to injury and causal link:

i)

i)

Demand for the subject goods has steadily increased during the injury period, including in the POI. Imports
from the subject country have surged ever since the cessation of duties in May 2022. Imports have also
increased in relation to both production and consumption in India.

Since 2015, there has been an increase in capacities by existing and new producers. The Indian producers
have sufficient capacities to meet the Indian demand, and imports in such significant volumes are not
necessary.

The landed price of imports from China PR has been below the selling price of the Indian industry
throughout the injury period. The price undercutting is positive.
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iv)

vi)

vii)

viii)

xi)

xii)

xiii)

Xiv)
XV)

XVi)

XVii)

Xviii)

Xix)

XX)

In the POI, both, cost of sales and selling price declined. However, the decline in selling price is much higher

than the decline in cost of sales and has led to significant depressing effect on domestic industry’s prices in
the POLI.

Imports in the POl were made at prices that were barely above the level of cost of sales but below the
domestic industry’s selling price. The imports have resulted in significant depressing effect on the prices of
the applicant domestic industry.

The installed capacity, production and sales have increased over the injury period. However, these levels are
much below that of the domestic industry would have gained in the absence of dumping, particularly
considering the capacity addition. In the POI, had the applicants not reduced their prices to be able to
compete with imports, these trends of production, utilisation and consequent sales, would have seen a much
adverse impact.

Capacity utilization has declined over the injury period. While this is additionally because of new capacity
addition, the domestic industry would not have faced this decline in capacity utilization, had there been no
dumping by the Chinese producers.

Market share of the imports from the subject country has increased significantly in the POI. The market share
of the subject imports is around 2 times in the POl compared to that in the base year.

Market share of the domestic industry, and of the domestic producers as a whole has declined in the POI,
despite increasing capacities, and entrance of new producers.

PBIT, cash profits and ROI increased in the year prior to POI but declined thereafter. The domestic industry
once again suffered financial losses in the POI.

Employment, salary and wages, and productivity have increased over the injury period.

Salary per employee declined over the period. Further, salary & wages per unit of production has steeply
declined over the period. However, despite decline in salary & wages cost per unit of production, profitability
of the domestic industry declined in the POI as compared to previous year.

The domestic industry comprises of new producers who have begun production in the year prior to the POI
and are at a nascent stage of production. The companies and few supporters have made such significant
investments considering the fair market situation that was prevalent in the Indian market. However,
considering the current prices at which imports are entering the Indian market, these companies have been
prevented from achieving projected level of performance. The Authority may kindly consider the actual
performance of these companies and compare the same with the projections drawn while making
investments.

Growth of the domestic industry in terms of volume parameters was adverse and negative in respect of price
parameters in the POI.

The dumping margins are not only more than de minimis but also significant.

There is threat of material injury from the subject imports. The is a significant rate in increase in import. The
increase in POl as compared to preceding year is 162%. Further, this increase in imports is despite fresh
capacities in India.

There are freely disposable capacities in the subject country. The International Aluminium Institute (1Al) as
reported on Reuters, has stated that the Chinese annualised production run-rate has increased by 2.1 million
metric tons since March 2023 and registered a fresh all-time high of 42.4 million tons in August 2023. China
registered growth of 2.5% in January-August, while the rest of the world lagged with more modest growth of
0.5%.

Circumvention investigation have been initiated by other authorities. The exporters or producers in China
have circumvented duties earlier imposed on China, as is evidenced by EU taking action on imports from
Thailand.

Dumping from Thailand producers is largely by the producers owned by Chinese foil producers.

The shifting of dumping from one source to other and from one product to other shows that the Indian market
is a favourite destination for Chinese producers. There is also a potential of product shifting, as in the past
with imposition of duties on China, imports of the subject goods started to increase from other sources viz.
Thailand, Malaysia and Indonesia.
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XXi) The volume of subject imports has increased significantly during the POI.

XXii) Imports are causing price undercutting. Resultantly, the volume of imports has increased significantly.

XXiii) The price undercutting is causing suppressing/depressing effects on the prices in the market.

XXiV) The suppressing/depressing effect on the prices in the market is causing significant financial losses, decline
in cash profits and ROI.

XXV) The capacity utilisation of the applicants have declined, despite an increase in demand.

XXVi) The increase in volume of dumped imports has resulted in decline in market share of the domestic industry.

XXVili) Imports in excess of demand-supply gap increased significantly. This has prevented utilisation of production
capacities in the country.

xxviii) ~ The prices at which imports are entering the Indian market i.e. even below cost has prevented the domestic
industry from raising prices in proportion to the increase in costs. Resultantly, the domestic industry is being
compelled to sell below costs, and thereby suffer immense losses.

XXiX) The imports from third countries are higher in prices or insignificant in volumes and are thus not causing
injury to the domestic industry.

XXX) There has been an increase in demand of the product over the proposed injury period.

XXXI) The technology and production process for producing the product under consideration has not undergone any
significant development. The domestic industry has recent technology for production of the product.

XXXii) The pattern of consumption with regard to the product under consideration has not undergone any change.

XXXIii) There is no trade restrictive practice, which could have contributed to the claimed injury to the domestic
industry.

XXXIV) Information has been provided only in respect to the domestic operations of the domestic industry. There are
no exports made by the domestic industry during the entire injury period.

XXXV) The injury information provided relates solely to the performance of product under consideration and is the
only relevant information for the present purpose.

H.3 Examination by the Authority

97. The Authority has taken note of the submissions made by the interested parties and has examined various

98.

99.

100.

parameters in accordance with the Rules after duly considering the submissions made by the interested parties. The
injury analysis made by the Authority hereunder ipso facto addresses the various submissions made by the
interested parties.

Rule 11 of the Rules read with Annexure Il provides that an injury determination shall involve examination of
factors that may indicate injury to the domestic industry, taking into account all relevant facts, including the
volume of dumped imports, their effect on prices in the domestic market for like articles and the consequent effect
of such imports on the domestic producers of such articles. In considering the effect of the dumped imports on
prices, it is considered necessary to examine whether there has been a significant price undercutting by the dumped
imports as compared with the price of the like article in India, or whether the effect of such imports is otherwise to
depress prices to a significant degree or prevent price increases, which otherwise would have occurred, to a
significant degree. For the examination of the impact of the dumped imports on the domestic industry in India,
indices having a bearing on the state of the industry such as production, capacity utilization, sales volume,
inventory, profitability, net sales realization, the magnitude and margin of dumping, etc. have been considered in
accordance with Annexure Il of the Rules.

It is noted that post expiration of duty earlier imposed on the subject goods, the volumes of subject imports at
dumped prices increased significantly and resultantly the applicants’ performance was adversely impacted. The
injury analysis made by the Authority hereunder ipso facto addresses the various submissions made by the
interested parties. However, the specific submissions made by the interested parties, and considered relevant, are
addressed by the Authority as below:

With regard to the arguments made by the other interested parties regarding material injury and material
retardation co-existing, the Authority notes that material injury and material retardation can be examined
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simultaneously. However, in the present investigation, the Authority has examined only material injury with
respect to the domestic industry.

101. As regards the contention of the interested parties that imports made under duty exemption scheme should be
excluded while conducting injury analysis, it is a consistent practice of the Authority not to exclude such imports
for conducting injury analysis. The Authority in the past has examined similar issues in various cases and have
held that the imports made under duty exemption scheme cannot be considered to have not affected the price in the
domestic market. An advance license/authorisation holder has a choice either to import the inputs on a duty-free
basis or procure the same from indigenous sources by using the mechanism of advance release order. Further, the
consumers not having advance authorisation can import the material after payment of customs duty instead of
buying from the Indian industry. The Indian industry thus faces benchmarking effects of such imports on their
prices. If the Indian industry quotes prices much higher than the likely landed price of imports by buyers who do
not have advance authorisation, the consumers are likely to shift to imports after payment of customs duty. The
purpose of injury analysis is to examine and capture the effect of dumped imports on the domestic industry.
Therefore, it would not be reasonable to exclude duty free imports for the purpose of injury analysis. Import under
advance license is a benchmark for the price at which goods can be imported by a consumer after payment of taxes
and duties. It would not be appropriate to consider that imports made under advance license do not cause injury to
the domestic industry. It is however clarified that the Authority has added customs duty even in case of duty-free
imports, even though the same were not paid by the users.

H.3.1 Assessment of demand/ apparent consumption

102. The Authority has defined, for the purpose of the present investigation, demand, or apparent consumption of the
subject goods in India as the sum of domestic sales of the applicants and imports from all sources. The demand for
the PUC is as follows:

Particulars Unit 2019-20 2020-21 Apr. ‘21-Sep. POI (Oct.
22 (Annl.) | “22-Sept. 23)
Sales of domestic industry MT il faleie faleie faleie
Trend Indexed 100 118 171 200
Sales of supporters MT - - Hhx falei
Trend Indexed - - 100 343
Sales of other producers* MT faleie falaied falele faleie
Trend Indexed 100 115 106 88
Subject country China PR MT 22,213 16,844 20,612 61,745
Trend Indexed 100 76 93 278
Imports from other countries dumping MT 23,925 18,359 37,257 27,033
Trend Indexed 100 77 156 113
Thailand MT 18,043 16,244 36,085 27,007
Indonesia MT 3,410 1,530 994 19
Malaysia MT 2,472 586 177 7
Other Countries MT 20,098 19,202 16,729 5,255
Trend Indexed 100 96 83 26
Total Indian Demand MT Fhx Fxk *hx Fxk
Trend Indexed 100 101 121 135

*As per market intelligence as provided by the applicants
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103.

It is seen that the demand for the product under consideration have consistently increased over the injury period,
including in the POI. Imports from the subject country has increased 2.78 times during the POl as compared to the
base year.

H.3.2 Volume effect of dumped imports on domestic industry

a)

104.

Imports in absolute and relative terms

With regard to the volume of the dumped imports, the Authority is required to consider whether there has been a
significant increase in the dumped imports, either in absolute terms or in relation to production or consumption in
India. For the purpose of the injury analysis, the Authority has relied upon the transaction-wise data from DG
Systems. The Authority has considered the data based on the finalised PUC and PCN of the subject goods. The

import volumes of the subject goods and share of the same during the injury investigation period are as follows:

Apr. 21-Sep. 22 POI (Oct.
Particulars Unit 2019-20 2020-21 (Annl.) "22-Sept. 23)

Imports Volume

Subject Country China PR* MT 22,213 16,844 20,612 61,745
;Tg%rltjg from other  countries - 23,925 18,359 37,257 27,033
Thailand MT 18,043 16,244 36,085 27,007
Indonesia MT 3,410 1,530 994 19
Malaysia MT 2,472 586 177 7
Other Countries MT 20,098 19,202 16,729 5,255
Total Imports Volume MT 66,235 54,405 74,598 94,033
Subject imports in relation to

Apr. ‘21-Sep. ‘22 POI (Oct.
Particulars Unit 2019-20 2020-21 (Annl.) 22-Sept. 23)
Total imports % 34 31 28 66
Trend Indexed 100 92 82 196
Production % kel kel Fxx Fxk
Trend Indexed 100 67 67 196
Consumption % Frk Frk Fxk Fxk
Trend Indexed 100 75 77 206
o DG System

105. Itis seen that:

Imports from the subject country have increased over the injury period with significant increase registered in the
POI. Subject imports in the POI are around three times of the volume in the base year. This surge in imports
occurred despite the fact that the Indian industry is expanding capacities and a number of new producers have
already entered and are entering the market.

. Imports from other countries attracting duties also remain significant.

Imports in relation to Indian production and consumption has shown significant increase in the POI.

. Subject imports increased in relation to the total imports of the product in India.
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H.3.3. Price effect of dumped imports on domestic industry

106.

107.

With regard to the effect of the dumped imports on prices, it is required to be analysed whether there has been a
significant price undercutting by the alleged dumped imports as compared to the price of the like product in India,
or whether the effect of such imports is otherwise to depress prices or prevent price increases, which otherwise
would have occurred in normal course.

Accordingly, the impact on the prices of the domestic industry on account of dumped imports of the subject goods
from the subject country has been examined with reference to price undercutting and price suppression/depression,
if any. For the purpose of this analysis the cost of sales and the net sales realization (NSR) of the domestic industry
have been compared with the landed price of the subject imports from the subject country.

a. Price undercutting

108. In order to determine whether the imports are undercutting the prices of the domestic industry in the market, price
undercutting has been worked out by comparing the landed price of the subject imports with the selling price of
the domestic industry during the injury period. For the purpose, the Authority notes that there is significant
difference in the prices of different types of the product under consideration. Therefore, the Authority has
compared landed price of imports with the selling price of the domestic industry for comparable types. Thus,
weighted average price undercutting has been determined after considering associated import volumes. This
comparison showed that during the period of investigation, the subject goods originating in the subject country
were imported into the Indian market at prices which were lower than the selling prices of the domestic industry. It
is thus noted that imports of the subject goods were undercutting the domestic prices and margin of undercutting is
shown as per the table below:

Particulars Unit POI
Selling price IIMT folaiel
Landed price IIMT 3,42,099
Price undercutting IIMT Fxk
Price undercutting % faleie
Price undercutting % Range 0-10

109. The imports are undercutting the prices of the domestic industry.

b. Price Suppression or Depression

110. For the purpose of analysing price suppression and depression in the domestic market, the applicants have
provided information about (a) cost of sales, (b) domestic selling price as is given in the table below.

. . Apr. 21-Sep. 22 | POI (Oct. 22-
Particulars Unit 2019-20 2020-21 (Annl) Sept. 423)
Cost of Sales %/Kg Hhk Hkk Hkk Fxk
Trend Indexed 100 100 131 139
Selling Price %/Kg Fx Fhx Fhx falalel
Trend Indexed 100 103 153 143
Landed Price 3/Kg 215 219 358 342
Trend Indexed 100 102 167 159
111. 1tis seen that the cost of sales and selling price of the domestic industry have increased over the injury period. The

cost of sales increased in the POI as compared to the previous year by Rs. ***/Kg, whereas, selling price declined
by Rs. ***/Kg in the POI. It is seen that the movement of selling price has followed the movement of the landed
price. The decrease in selling price in the POl as compared to the preceding year is not proportionate to the
decrease in landed price in the POI as compared to the previous year. It is also noted that the applicants have filed
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an application seeking enhancement of duties on Thailand whose imports remain significant despite imposition of
duties. The Authority is, in parallel, undertaking a mid-term review investigation.

H.3.4. Economic Parameters of the domestic industry

112.

113.

Annexure Il to the Rules provide that the examination of the impact of the dumped imports on the domestic
industry should include an objective and unbiased evaluation of all relevant economic factors and indices having a
bearing on the state of the industry, including actual and potential decline in sales, profits, output, market share,
productivity, return on investments or utilization of capacity; factors affecting domestic prices, the magnitude of
the margin of dumping; actual and potential negative effects on cash flow, inventories, employment, wages,
growth and the ability to raise capital investments. Accordingly, various injury parameters relating to the domestic
industry are discussed herein below.

The performance of the applicants in the POI has been compared with its performance in the base year.

a) Capacity, Production, Capacity Utilization and Sales

114. The Authority has considered the capacity, production, capacity utilization and sales volume of the domestic
industry over the injury period.
Apr. “21-Sep. ‘22 POI (Oct.
Particulars Unit 2019-20 2020-21 (Annl.) ¢22-Sept.
23)
Capacity MT 53,756 67,910 1,15,073 1,32,140
Trend Indexed 100 126 214 246
Production MT 27,843 34,452 57,492 69,572
Trend Indexed 100 124 206 250
Capacity utilization % 52% 51% 50% 53%
Trend Indexed 100 98 96 102
Domestic sales MT 24,363 28,837 41,758 48,692
Trend Indexed 100 118 171 200
Export sales MT Frk Frk Frk Fxk
Indexed 100 192 541 779

115.

a.

C.

It is seen that:

Demand for the PUC has increased over the injury period. Resultantly, a humber of companies set up fresh
capacities. The applicant companies namely, Shyam Sel & Power Limited, LSKB, GLS commenced production
in the year prior to the POI while the capacity with the domestic industry has increased over the injury period.

The installed capacity and production have increased over the injury period. Domestic sales have also followed
the same trend and increased over the injury period. However, these levels are below the levels that the domestic
industry would have gained in the absence of dumping, particularly considering the capacity additions.

Capacity utilization remains low over the injury period.

b) Market Share in Demand

116. The market share of the subject imports and the domestic industry over the entire injury period was as follows:
Particulars Unit 2019-20 | 2020-21 Apr. ‘21-Sep. 22 POI (Oct. ‘22-Sept. ‘23)
(Annl.)

Domestic industry % 17 20 24 25
Trend Indexed 100 118 142 148
Supporters % 0 0 1 3

Trend Indexed - - 100 308
Other Producers % 38 43 33 25
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Particulars Unit | 2019-20 | 2020-21 Apr. ‘21-Sep. 22 POI (Oct. “22-Sept. “23)
(Annl.)
Trend Indexed 100 114 88 65
Indian industry % 55 63 58 52
Trend Indexed 100 115 106 95
Subject Country -China PR % 15 11 12 31
Countries attracting ADD % 16 13 21 14
Other Countries % 14 13 9 3
Demand in India MT 1,45,726 | 1,46,510 1,76,366 1,96,266
Installed capacities in India MT 1,46,973 | 1,68,790 2,12,733 2,89,735
Demand-supply gap MT 1,247 22,280 36,367 93,469

117.

C) Profitability, Cash profits, and Return on Capital Employed

It is seen that the market share of the domestic industry increased over the injury period. However, the market

share of China PR, which was 11% and 12% in the year preceding the POI, increased significantly and sharply to
31% in the POI. The applicants have submitted that the market share of the domestic industry and the Indian
industry should have increased at least to the extent market was vacated by other countries earlier resorting to

dumping.

118. The profit, profitability, cash profits, profit before interest (PBIT), and return on investment of the domestic

industry over the injury period has been analysed as follows:

Particulars Unit 2019-20 2020-21 Apr. (:lnsle)p 22 Poslegchz' 3)22
Profit/Loss /Mt (***) (***) Fkk (***)
Trend Indexed -100 -65 124 -87
PBIT % Lacs (***) (***) ok (***)
Trend Indexed -100 -51 299 -103
PBIT per unit IMT (***) (***) *xx (***)
Trend Indexed -100 -41 140 -41
Cash Profit % Lacs (***) Fhx Fxk fale
Trend Indexed -100 133 1,329 39
Cash Profit per unit IIMT (***) *xx el ko
Trend Indexed 100 107 625 16
Trend Indexed -100 -50 133 -54
119. Itisseen that:
a. The domestic industry was incurring losses in the base year and second year. It is recalled that anti-dumping

was earlier imposed on the subject goods from China PR. Imposition of such duty led to shift in imports from
Thailand, Malaysia, Indonesia and China PR. The Authority recommended imposition of anti-dumping duty
on these countries on 18" June, 2021 and this recommendation was accepted by MoF on 16™ Sept., 2021.
Thus, the domestic industry was suffering injury on account of dumped imports from other sources during
this period. Imposition of duty on such sources led to some improvement in 2021-22 and the period April-
September 2022. With cessation of ADD on China PR, profitability of the domestic industry has, however,
very steeply declined in the POI. The domestic industry is once again suffering financial losses.

b. Cash profits, profit before interest, profit before interest & depreciation, and return on capital employed have
shown the same trend as that of profits. Performance of the domestic industry improved on these accounts in
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April 21 - September 22 period and declined steeply in the POI. The domestic industry earned negative return
on capital employed.

d) Inventory

120. The data relating to inventory position of the domestic industry over the injury period and POI is given in the

table below:

. , Apr. 21-Sep. POI (Oct. 22-
Particulars Unit 2019-20 2020-21 22 (Annl,) Sept. 23)
Opening MT *k*k KKk *k*k *k*k
CIOSing MT *k*k KKk *k*k *k*k
Average MT 1,283 1,314 3,129 5,146

121. The Authority notes that average level of inventories with the domestic industry has increased over the injury
period.

e) Employment, Wages and Productivity

122. The position with regard to employment, wages and productivity of the domestic industry is as follows:

Apr. ‘21-Sep. POI (Oct.
Particulars Unit 2019-20 2020-21 22 (Annl.) €22-Sept.
23)
No of employees Nos. 877 902 1,792 1,831
Trend 100 103 204 209
Salaries & Wages % Lacs Fxk Fkk faie Fxk
Trend 100 99 163 183
Productivity Per day MT/Day 88 97 194 188
Trend 100 110 221 214

123. The Authority notes that the number of employees and wages paid increased over the injury period. This is
because of increase in capacities and number of producers in the Indian market. Productivity of the employees
increased till April 21- September 22 period and declined thereafter in the POI.

f) Growth
124. The information with respect to growth of the applicants is given below:
Particulars Unit | 202021 | AP" (iimsle)p $ Poslegt)_cfz';)z >
Production % 24 71 16
Domestic Sales % 18 45 17
PBIT 59 444 -130
Cash Profit - Rs. Lacs % 233 900 -97
Return ~ on  Capital % 3% 12% -13%
Employed
125. Itis seen growth in terms of volume parameters has been positive and negative in terms of price parameters.
g) Magnitude of Dumping and Dumping Margin
126. Itis seen that dumping margin from the subject country is not only more than de-minimis but also significant.
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I.  NON-ATTRIBUTION ANALYSIS (OTHER FACTORYS)

127. The Authority examined whether other factors listed under the anti-dumping Rules could have caused injury to the
domestic industry. The Authority examined known factors other than the dumped imports and ascertain whether
these are at the same time have been injuring the domestic industry, so that the injury caused by other factors, if
any, is not attributable to the dumped imports. Factors which are relevant in this respect include, inter alia, the
volume of subject goods not sold at dumped prices, contraction in demand or changes in the pattern of
consumption, trade restrictive practices, changes in technology, the export performance of the domestic industry
and the productivity of the domestic industry.

a) Volume and prices of imports from third countries

128. Itis seen that the imports of the product under consideration from other countries are either attracting duties or the
volume is insignificant. The domestic industry has sought enhancement of duties-imposed on Thailand and the
Authority is undertaking mid-term review investigation against imports from Thailand. Therefore, imports from
other countries are not a cause of material injury suffered by the domestic industry.

b) Contraction in Demand

129. The demand has consistently increased throughout the injury period. Thus, possible decline in demand is not the
cause of injury.

c) Changes in pattern of consumption

130. There are no changes in the pattern of consumption for the product under consideration over the injury period that
could have caused injury to the domestic industry.

d) Conditions of competition and trade restrictive practices

131. The investigation has not shown any change in the conditions of competition or any trade restrictive practices.
e) Developments in Technology

132. No evidence has been brought forward to show that there are no significant changes in technology.

f) Export performance of the domestic industry

133. The information provided has been considered for domestic operations of the domestic industry.

g) Performance of other products

134. The domestic industry has provided the injury data for the PUC and the same has been adopted by the Authority
for the purpose of injury analysis. Performance of other products produced and sold by the domestic industry have
not been considered.

Factors establishing causal link

135. Analysis of the performance of the domestic industry over the injury period provisionally shows material injury to
the domestic industry. The causal link between dumped imports and the injury to the domestic industry is
established on the following grounds:

I Imports have increased in absolute terms and have remained significant in relative terms. Imports have
increased despite increase in capacity and production in the country.

ii. Landed price of the subject imports is below the selling price of the domestic industry and also below the
cost of sales in the POI and has caused price depression.

iii. While market share of the domestic industry increased by 3% in the POI as compared to the previous year,
market share of the subject country increased steeply by 18% even with new players entering the domestic
market.

iv. The domestic industry has not been able to increase production and sales to the level that would be
reasonable had there been an absence of dumping, commensurate with the addition of new capacities.

V. Inventories of the domestic industry has been on the rise and has increased significantly in the POI.
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136.

Vi. The domestic industry’s profitability and return on capital employed has been adversely affected. The
domestic industry made profits in April 21- Sept 22 which turned into losses in the POI. Cash profits has
declined steeply in the POl and ROI also became negative.

The above analysis indicates that the domestic industry is suffering material injury due to increased dumped
imports of the PUC into India from the subject country. There exists a causal relation between the increase in
dumped imports of the subject goods originating in or exported from the subject country and the material injury
suffered by the domestic industry.

MAGNITUDE OF INJURY MARGIN

137. The Authority has determined the NIP for the domestic industry on the basis of principles laid down in the Rules
read with Annexure 111, as amended. The NIP of the product under consideration has been determined by adopting
the information/data relating to the cost of production provided by the domestic industry. The NIP has been
considered for comparing the landed price from the subject country for calculating injury margin. For determining
the NIP, the best utilisation of the raw materials and utilities has been considered over the injury period. Best
utilisation of production capacity over the injury period has been considered. Extraordinary or non-recurring
expenses have been excluded from the cost of production. A reasonable return (pre-tax @ 22%) on average capital
employed (i.e., average net fixed assets plus average working capital) for the product under consideration was
allowed as pre-tax profit to arrive at the NIP as prescribed in Annexure 111 to the Rules.

Injury Margin for related producers and Exporters

138. Itis noted that in the subject investigation many cooperating producers and exporters are related to each other and
form a group of related companies. It has been a consistent practice of the Authority to consider related exporting
producers and exporters as one single entity for the determination of a injury margin and thus to establish one
single injury margin for them. This is in particular because calculating individual injury margins might encourage
circumvention of antidumping measures, thus rendering them ineffective, by enabling related exporting producers
to channel their exports to India through the company with the lowest individual injury margin.

139. In accordance with the above, related producers and exporters have been regarded as one single entity and
attributed one single injury margin which was calculated on the basis of the weighted average of the injury
margins of the cooperating related producers and exporters.

140. Based on the landed price and the NIP determined as above, the injury margin as provisionally determined by the
Authority is provided in the table below.

Injury Margin
Non-Injurious | - nded Price Injury Margin Injury
Company Price Margin range
USD/MT USD/MT USD/MT %
Henan Mingtai technology development il Fhx Fxk Hhx
Co., Ltd.
- - 10-20
Henan Mingsheng New Material
Technology Co. Ltd.
Sunho New Materials Technology Co. faleie faleie falaied falele
Ltd. 10-20
Shanghai Sunho Aluminium Foil Co. Ltd.
Jiangsu Dingsheng New Materials Joint- falaled falaied Fkk falaied
Stock Co. Ltd.
Inner Mongolia Lian Shen New Energy 10-20
Co. Ltd.
Hangzhou Five Star Aluminium Co. Ltd.,
Non sampled cooperative producers Fkx faleie falaie faleie 10-20
Non-Cooperative Producers/Exporters faleie faleie falaie faleie 30-40
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K. INDIAN INDUSTRY’S INTEREST & OTHER ISSUES
K.1 Views of other interested parties
141. The following submissions have been made by the other interested parties with regards to public interest:

i) The Authority has imposed several duties on aluminium foil from China PR on continuous basis but the domestic
industry still wants needs protection.

il) There have been new entrants in the market and many more are under pipeline.
iii) Due care should be ensured to prevent the creation of monopoly.

ivV) The final cost of the product will be higher with duties imposed. The price of the product, with duty amount
added, will lead to affordability issues for the end consumers. Subject goods are a daily use product ultimately
used in every household.

V) Cost of production for goods such as aluminium foil containers will increase with duties. 80-85% of the cost of
production is the subject goods and the duties will have adverse impact on such production.

vi) Consumers will have to import even with the addition of duties to ensure constant availability of goods for which
an exorbitant price will be charged by the domestic producers.

Vii) The domestic industry lacks adequate quality required by the downstream users of the subject goods in India,
thereby necessitating imports.

viii)  If duties are imposed, it will adversely affect downstream producers and lead to inability to source the subject
goods with good product quality, lead times, and impact the ability of downstream producers to meet the
customer’s demands.

iX) Cost of downstream finished goods would increase, making the Indian downstream industry unviable. Imports of
finished goods from other countries would increase and cause injury to the flexible packaging industry in India.

K.2 Views of the domestic industry
142. The following submissions have been made by the domestic industry with regards to public interest:

i) Itisin the interest of consumers to have a market with fairly priced products powered by a domestic industry that
can compete with the imports.

il) Encouraging domestic manufacturing activities in India is essential to aid its role in becoming a manufacturing
powerhouse. Domestic production will further boost employment and increase the GDP of the country.

iii) Imposition of anti-dumping duties is essential to ensure a level playing field and prevent India from becoming
solely import reliant on the product.

iV) The applicant companies are a multi-product company. If the performance of one of the business divisions of the
applicant companies encounters severe setbacks, it will inevitably affect other divisions within the company as
well. Therefore, the viability of this product is of utmost importance for the entire ecosystem of the applicant
companies.

V) The cost on account of aluminium for a consumer is miniscule. The downstream user of the subject goods are
industries using aluminium foil for protection, storage, and preparation of foods and beverages, pharmaceutical
packaging etc. The Authority in the previous sunset review investigation held that no material increases in the
price of the product either by domestic industry or Chinese producers.

Vi) The domestic industry has quantified the impact of proposed duties in the present investigation. On an average
for different end users, the impact is ranging from 0.026 — 4.36%.

Vvii) The subject goods imported from China PR were previously subject to anti-dumping measures. There is no
public information to show that the previously imposed measures had any adverse impact on the end consumer.

Viii) The Indian industry has grown significantly since the imposition of the earlier duties. They have made significant
investment and expanded capacities because the government previously remedied dumping and provided a level
playing field by imposing duties on the imports from China PR. As against demand-supply gap in the past, the
Indian industry now has surplus capacities.
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iX) The aluminium industry of India produces the second-highest volume of aluminium and its products in the

X)

K.3
143.

144,

145.

146.

147.

148.

world. The aluminium production of the Indian companies contributes nearly 2% of India’s GDP.

Aluminium foil is an eco-friendly alternative to plastic bottles which are major contributors to pollution.
Aluminium foil is a non-toxic material which does not embrittle at extreme temperatures, reflects almost all
radiant heat. It is also a good thermal conductor and usually quite malleable.

Examination by the Authority

The Authority notes that the purpose of impaosition of anti-dumping duty, in general, is to eliminate injury caused
to the domestic industry by the unfair trade practices of dumping so as to re-establish a situation of open and fair
competition in the Indian market, which is in the general interest of the country. Imposition of anti-dumping
measures does not aim to restrict imports from the subject country in any way. Trade remedial investigations are
intended to restore equal competitive opportunities in the domestic market by ensuring a level playing field for
domestic producers by the imposition of appropriate duties against trade distorting imports. At the same time, the
Authority is aware that the impact of such duties is not limited to only the domestic producers of the PUC but also
affects the users and consumers of the PUC. Moreover, the imposition of duties may introduce competition
concerns domestically but can concurrently stimulate the emergence of new producers within the country.

The Authority issued initiation notification inviting views from all the interested parties, including importers,
consumers and others. The Authority also prescribed a questionnaire for the users/ consumers to provide relevant
information about the present investigation including any possible effects of anti-dumping duty on their
operations. Information was sought on, inter-alia, interchangeability of the product supplied by various suppliers
from different countries, ability of the domestic industry to switch sources, effect of anti-dumping duty on the
consumers, factors that are likely to accelerate or delay the adjustment to the new situation caused by imposition of
anti-dumping duty.

The opposing interested parties have not provided any quantifiable and/or verifiable information on the likely
impact of anti-dumping duty on the downstream industry and end customers. However, the domestic industry has
submitted quantifiable and verifiable information on the impact of duty to end consumers. On an average for
different end users, the impact is ranging from 0.026 — 4.36%.

a. Pharmaceutical Blister Pack — 0.026%
b. Pharmaceutical Strip Pack —0.073%
c. Pharmaceutical Alu Alu Stock:
i. Blistor foil — 0.022%

ii. Alu Alu - 0.046%

iii. Telma 40 —0.068%
d. Flexible packaging —0.071%
e. Housefoil — 3.5%
f. SRC-4.36%

None of the previously concluded investigations did the consumers contend that the duties had any adverse impact
on their operations or referenced to any increased cost or hardship caused to them by the duties that were imposed
earlier.

The Authority notes that new capacities 64230 MT has been introduced. Also, it is noted that the Indian industry
holds capacity more than entire demand for the subject goods in the country. The total Indian capacity of 2,89,735
MT is more than established demand of 1,96,266 MT in the POI.

The Authority notes that the volume of imports from the subject country has increased significantly in the POI.
The increase in imports from the subject country has adversely impacted the market share of the domestic industry.
Further, it is also noted that the Indian Industry hold sufficient capacity to meet the demand in the country and
there is no demand supply gap. It is also in the interest of the user industry to have sources of supply of subject
goods within the Indian territory for prompt and short-term delivery of the subject goods. It is also in the long-term
interest of the user industry to maintain multiple sources of supply.
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L.

149.

CONCLUSION AND RECOMMENDATION

Based on the submissions made, information provided and facts available before the Authority as recorded above
and on the basis of the above analysis of dumping and consequent injury to the domestic industry, the Authority
concludes the following:

Vi.

Vii.

viil.

Xi.

Xil.
Xiii.
XiVv.

XV.

XVI.

XVii.

The scope of the product under consideration is “aluminium foil upto 80 microns, excluding
aluminium foil below 5.5 micron for non-capacitor application” originating in or exported from China
PR.

The subject goods are classified under the customs sub-headings 76071190, 76072090, 76072010,
76071110, 76071999, 76071991, 76071995, 76071910, 76071994, 76071993 and' 76071992.

The application has been filed by M/s Hindalco Industries Ltd., M/s Shyam Sel & Power Ltd, M/s
Shree Venkateshwara Electrocast Pvt. Ltd., M/s Ravi Raj Foils Ltd., M/s GLS Foils Product Pvt. Ltd.,
and M/s LSKB Aluminium Foils Pvt. Ltd. The applicants constitute domestic industry, under Rule
2(b) of the Rules and satisfies the criteria of standing in terms of Rule 5(3).

The combined capacities and production of these domestic producers during the POI was 1,32,140
MT and 69,572 MT respectively, as against known Indian capacity and production of 2,89,735 MT
and 1,26,495 MT. These companies thus collectively command about 45% of capacity and 54% of
production in the POI.

The present petition has been supported by ESS DEE Aluminium Ltd., Sparsh Industries Ltd., SRF
Altech Ltd., and Trefoil Packaging Pvt. Ltd.

The subject goods exported from China PR and the article manufactured by the domestic industry are
‘like article’ to each other in terms of Rule 2 (d) of the AD Rules, 1995. As per the data on record, the
defined domestic industry can produce and supply all kinds of product types that have been imported
into India.

In order to ensure fair comparison between domestic and imported products and for establishing
dumping, the Authority has adopted a PCN system and established dumping margin and injury
margin by considering PCN wise data.

The product under consideration has been exported to India at a price below the normal value,
resulting in dumping. The dumping margin is not only above de-minimis level but also significant.

Imports from the subject country constitute a majority of the total imports into India throughout the
injury period, and almost 66% in the POI. Further, the volume of subject imports increased over the
injury period, especially in the POI.

Subject imports have captured 30% of the Indian market despite the applicants having sufficient
capacity to meet the domestic demand. The rise in Chinese imports was far sharper compared to the
increase in demand. The overall increase in consumption was 106% in the POl compared to the base
year, the imports increased by 178% and Indian producer’s sales increased by 29% only.

The imports are undercutting the prices of the domestic industry. The price undercutting has led to
price depression suffered by the domestic industry. The domestic industry has been forced to reduce
the selling price more than the cost of production.

The capacity, production and domestic sales volume have increased over the injury period.
The market share of the subject country has increased over the injury period.

Despite applicants holding sufficient capacity to cater to the existing demand, the domestic industry
barely holds a share of 55% in the Indian market.

Increase in imports in the POI has resulted into losses to the domestic industry. The cash profit, ROI
have declined steeply in the POI.

The average inventories of the applicants have increased significantly in the POI.

The dumped imports have adversely affected the growth of the domestic industry in respect of both
volume and price parameters.
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150.

151.

XViil. The Authority has examined the submissions made by other parties on any other factors which could
have caused injury to the domestic industry. No other factor has caused injury to the domestic
industry. The Authority provisionally concludes that the material injury suffered by the domestic
industry has been caused by the dumped imports from the subject country.

XiX. The Authority had prescribed an economic interest questionnaire which was sent to all interested

parties to this investigation. The domestic industry has also provided a quantification of the potential
impact of the duty. The Authority has quantified the impact of anti-dumping duty on the consumers. It
is seen that the impact of the proposed measures will be minimal.

Having initiated and conducted the investigation into dumping, injury, and causal link in terms of the provisions
laid down under the Anti-Dumping Rules, the Authority is of the view that imposition of the provisional anti-
dumping duty is required to offset the dumping and consequent injury. The Authority considers it necessary to
recommend imposition of the provisional anti-dumping duty on the imports of the subject goods originating in or
exported from the subject country.

Having regards to the lesser duty rule followed, the Authority recommends imposition of provisional anti-dumping
duty equal to the lesser of the margin of dumping and the margin of injury so as to remove the injury to the
domestic industry. Accordingly, the Authority recommends imposition of provisional anti-dumping duty on the
imports of subject goods originating in or exported from the subject country, equal to the amount mentioned in
Col. 7 of the duty table appended below, to be issued in this regard by the Central Government. The landed value
of the imports for this purpose shall be the assessable value as determined by the Customs under Customs Act.
1962 and applicable level of the customs duties except duties levied under Section 3, 3A, 8B, 9, 9A. of the
Customs Tariff Act, 1975.

DUTY TABLE
SN Heading/ Description | Country | Country Producer / Amount Unit of Currency
sub- of goods of origin | of export exporter measurement (USD)
heading (MT)
1 2 3 4 5 6 7 8 9
1. | 76071190, | “Aluminium China Any Henan 653 MT usD
76072090, foil upto 80 PR Country Mingtai
76072010, microns, including | technology
76071110, excluding China PR | development
76071999, aluminium Co. Ltd.
76071991, foil below Henan
76071995, 5.5 micron Mingsheng
76071910, for non- New
76071994, capacitor Material
76071993 application” Technology
and' faled Co. Ltd.
76071992* Excluding
the
following
2 do do China Any Sunho New 619 MT usD
PR Country Materials
including | Technology
China PR Co. Ltd.
Shanghai
Sunho
Aluminum
Foil Co. Ltd.
3 do do China Any Jiangsu 632 MT usD
PR Country Dingsheng
including New
China PR Materials
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SN Heading/ Description | Country | Country Producer / Amount Unit of Currency
sub- of goods of origin | of export exporter measurement (USD)
heading (MT)
1 2 3 4 5 6 7 8 9
Joint-Stock
Co. Ltd.
Inner
Mongolia
Lian Shen
New Energy
Co. Ltd.
Hangzhou
Five Star
Aluminium
Co. Ltd.
4 do do China Any ***Non- 633 MT usD
PR Country Sampled
including | Cooperative
China PR Producers
5 do do China Any Any 873 MT usD
PR Country Producer
other other than
than SN1,2,3&
Subject 4
country
6 do do Any China PR Any 873 MT usD
Country
other
than
Subject
country

*Note-Customs classification is only indicative, and the determination of anti-dumping duty shall be
made as per the description of the PUC

** Excluding the following-

_Aluminium foil below 5.5 microns from China PR for non-capacitor applications- ‘Aluminium foil
for capacitors applications' below 5.5 microns is within the scope of the product under consideration.
This was specifically excluded in the anti-dumping duty investigation conducted on "aluminium foil 80
microns and below originating in or exported from China PR, Malaysia, Thailand and Indonesia."”

Ultra-Light Gauge Converted foil meant for use in insulation, spices packing' thermal fluid lines
covering and tea bags application - Ultra Light Gauge Converted foil is an aluminium foil having
thickness of 5.5 micron to 7 micron which is backed with kraft paper and scrim, or glass cloth,
whether plain or printed for use in insulation, spices packing, thermal fluid lines covering and tea
bags application.

Etched or formed aluminium foils meant for Electrolytic Capacitor - Etched or formed aluminium
foils is aluminium foil meant to be used in the manufacture of Electrolytic Capacitor

Aluminium composite panel meant for facade cladding and signage applications - Aluminium
composite panel is a non-aluminium core (often PE) bonded between two thin layers of aluminium, for
use in facade cladding and signage.

Clad with compatible non clad aluminium foil - Clad with compatible non clad aluminium foil is a
corrosion-resistant aluminium sheet formed from aluminium surface layers metallurgically bonded to
high-strength aluminium alloy core material for use in engine cooling and air conditioner systems in
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152.

automotive industry and industrial applications; such as radiator, condenser, evaporator, intercooler,
oil cooler and heater.

vi. Aluminium foil for beer bottle - aluminium foil of 10.5 micron with rough surface and perforated
whether printed or not; to be used in beer bottle.

vii. Aluminium- manganese- silicon based and/ or clad aluminium- manganese silicon-based alloys,
whether clad or unclad- with post brazing yield strength greater than 35 MPA, falling under tariff
heading 7607 and 7606, for use in heat exchangers including radiators, charge air coolers,
condensers, oil coolers, heater cores, evaporators, heat ventilation and air conditioning (HVAC)
systems and parts thereof.

viii. Adhesive tapes
ix. Colour coated aluminium foil-either one side or both sides, irrespective of colour, shape or coating.

X.  Polyurethane coated aluminium foil- either one side or both sides, irrespective of colour, shape, or
coating.

***List of non-sampled companies

1) Shandong Deli Aluminium Technology Co. Ltd

2) Jiangsu Zhongji Lamination Materials Co., Ltd.

3) Luoyang Longding Aluminium Industries Co. Ltd.

4) Xiamen Xiashun Aluminium Foil Co. Ltd.

5) Jiangsu Fengyuan Aluminium Master Technology Co. Ltd.
6) Luoyang Wanji Aluminium Processing Co. Ltd.

7) Kunshan Aluminium Co. Ltd.,

The landed value of imports for the purpose of this notification shall be assessable value as determined by the
Customs under the Customs Act, 1962 (52 of 1962) and includes all duties of customs except duties under
Sections 3, 8B, 9, 9A of the said Act.

FURTHER PROCEDURE
The procedure as below would be followed subsequent to notifying the preliminary findings:

All the interested parties are invited to make their views, on preliminary findings, known at the time of oral
hearing.

The Authority would hold oral hearing in terms of Rule 6(6) to give an opportunity to all the interested parties to
present their views relevant to the investigation followed by written submissions.

The date of the oral hearing would be announced on the DGTR website (dgtr.gov.in).

The Authority would conduct further verification to the extent deemed necessary.

The Authority would disclose the essential facts as per the Anti-Dumping Rules before notifying the final findings.
ANANT SWARUP, Designated Authority
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